BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 234 of 2022

IN THE MATTER OF:

Vijay Chawla ...Applicant
Versus

Ministry of Environment, Forest

and Climate Change & Ors. ...Respondents

REPLY ON BEHALF OF M/S SVC & LAHRI PURSUANT TO
THE ORDER DATED 13.04.2022 PASSED BY THIS
HON’BLE TRIBUNAL.

FOR INDEX
[KINDLY SEE INSIDE]

ADVOCATE FOR THE RESPONDENT - M/S SVC & LAHRI
SAURABH RAJPAL
Filed on:- 15.11.2022




BEFORE THE NATIONAL GREEN TRIBUNAL,

ORIGINAL APPLICATION NO. 234 of 2022

PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF:

Vijay Chawla

State of Haryana

Versus

INDEX

...Applicant

...Respondents

SL.NOS

PARTICULARS

PAGES

1.

REPLY ON BEHALF OF M/S
SVC & LAHRI PURSUANT TO
THE ORDER DATED
13.04.2022 PASSED BY THIS
HON’BLE TRIBUNAL

1-27

ANNEXURE A-1

A copy of the order dated
12.07.2019 passed by the
Hon’ble Supreme Court in Civil
Appeal No.4977 of 2019 titled as
M/s Ajay Enterprises Private
Limited wvs Lt. Col (Retd.)
Sarvadaman Singh Oberoi & Ors.
and Civil Appeal No.17135 of
2019 titled as State of Haryana
vs Lt. Col. (Retd.) Sarvadaman
Singh Oberoi

28 - 30

ANNEXURE A-2

A copy of the order dated
20.09.2021 passed in Special
Leave to Appeal No. 7220-
7221/2017 titled as Municipal
Corporation Faridabad vs Khori
Gaon Residents Welfare
Associations

31-41

ANNEXURE A-3

A copy of the Importer/ Exporter
License issued by the Ministry of
Commerce vide dated 23.06.1988

42 - 43




ANNEXURE A-4
A copy of the Importer/ Exporter

License issued by the Ministry of
Commerce vide dated 13.03.1995

44

ANNEXURE A-5(COLLY)

A copy of the License to operate as
a factory issued by the Labour
Department Haryana & Chandigarh
vide dated 31.12.2001 along with
its renewal till 31.12.2016 and
certificate dated 14.03.2012

45 - 46

ANNEXURE A-6
A copy of the Animal Patent/Prop.
for Ayurvedic Formulation products
issued by. the Ministry of Ayush
through Directorate of AYUSH vide
dated 24.02.2011

47

ANNEXURE A-7(COLLY)

A sample copy of the Electricity Bill
and Telephone Bills of the year
2009-2011.

48 - 61

ANNEXURE A-8

A copy of the rejection letter dated
29.11.2013 issued by the Town and
Country Planning Department,
Haryana

62 - 63

10.

ANNEXURE A-9

A copy of the rejection letter dated
02.06.2016 issued by the Director
of Town and Country Planning
Dept, Haryana

64

11,

ANNEXURE A-10

A copy of the Sale Deed dated
14.10.2021 executed between the
Answering  Respondent  and
Erstwhile Owner

65 - 77

12,

ANNEXURE A-11

A copy of form LC-1 Form dated
22.10.2021 sent to the Department
of Town and Country Planning,
Haryana

78 - 80




13.

ANNEXURE A-12

A copy of the Lol dated
03.11.2021 1ssued by the
Directorate of Town & Country
Planning, Haryana to the
answering Respondent

81 -89

14.

ANNEXURE A-13
A copy of the Jamabandi for the
year 2015-2016 and duplicate

copy of the same was issued on
11.11.2021

90

15.

ANNEXURE A-14

A copy of the No Dues Certificate
issued by the Municipal
Corporation Faridabad

91

16.

ANNEXURE A-15

A copy of the clarificatory letter
dated 15.12.2021 issued by the
Forest Department

92 - 94

17.

ANNEXURE A-16

A copy of the Action Taken
Report filed by Deputy
Commissioner; Faridabad dated
28.04.2022 in compliance of
order dated 02.02.2022 passed
in O.A. No. 69 of 2022 “Parul
Bawa Versus State of Haryana”

95 -119

18.

ANNEXURE A-17

A copy of the Supplementary
Action Taken Report filed by
Deputy Commissioner;
Faridabad dated 05.08.2022 in
compliance of order dated
02.02.2022 passed in O.A. No.
69 of 2022 “Parul Bawa Versus
State of Haryana”

120 - 149

19.

ANNEXURE A-18

A copy of Affidavit filed by
Director General, Town and
Country Planning Department

150- 179




Haryana in compliance of order
dated 13.09.2022 passed in O.A.
No. 69 of 2022 “Parul Bawa
Versus State of Haryana”

20. |ANNEXURE A-19
A copy of the order dated| 180 -192

14.09.2022 passed in O.A. No.
69 of 2022 in “Parul Bawa
Versus State of Haryana”

21. |VAKALATNAMA 193

22. | PROOF OF SERVICE 194

JPAL

ADVOCATE.

OFFICE: - D-291,2"° FLOOR,
DEFENCE COLONY,

NEW DELHI-110024
MOB:-9971792885

E-MAIL:- advocatesaurabhrajpal@gmail.com

New Delhi
Dated: - 15.11.2022




BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 234 of 2022

IN THE MATTER OF:

Vijay Chawla ...Applicant

Versus
State of Haryana ...Respondent

REPLY ON BEHALF OF RESPONDENT NO.10 (M/S SVC &

LAHRI) PURSUANT TO THE ORDER DATED 13.04.2022

PASSED BY THIS HON’BLE TRIBUNAL.

MOST RESPECTFULLY SHOWETH:

s

That the captioned Original Application has been filed by one
Mr. Vijay Chawla inter alia alleging that the land in question
is a deemed forest as per the Judgment dated 08.03.2019
passed by this Hon’ble Tribunal in O.A. No. 407 of 2017 and
further allegation are made regarding the cutting of trees in

the said land.

2. That the captioned matter was listed for hearing on

13.04.2022 wherein, this Hon’ble Tribunal has sought report
from the Respondent Government qua the allegation made in
the captioned Application and further directed the Applicant
to serve the captioned Application to the answering

Respondent.



3. That the present Reply is being filed by the Respondent No.

10 ( M/s SVC & Lahari). The answering Respondent has
carefully gone through the contents of the Original
Application and the documents produced along with after
having read and understood the contents thereof. As the
present  petition is founded upon  false facts,
misrepresentation and concealments of material facts, the
answering Respondent is filing the present Reply to bring out

the true facts and circumstances on record.

. The answering Respondent denies each and every averment,
allegation, contention and submission made by the Original
Applicant in the captioned Original Application, unless the
same are specifically admitted herein below.

. That the answering Respondent herein is a partnership Firm
and is involved in the business of Development and working
in the name and style of M/s SVC & Lahari having its
registered office at plot No. 509-F, -III, Road No. 86, Jubille

Hills, Hyderabad-500033.
PRELIMINARY SUBMISSIONS

At the outset, it is most humbly submitted that the present

issue has already been dealt by this Hon’ble Tribunal in the
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recent petition/Original Application filed by one Parul Bawa
(a resident of Green field Society) titled as Parul Bawa vs
State of Haryana being Original Application No. 69 of 2022
wherein, this Hon’ble Tribunal after seeking reports from all
the concerned department was pleased to disposed of matter
vide its order dated 14.09.2022 after addressing all the issues
which are raised herein in the captioned Original Appiication
by another resident of same colony.

It is submitted that the Original Applicant herein is a resident
of Greenfield society and the land in question is surrounded
by the said Greenfield Society which itself goes on to show
that the said land/land in question is a Residential area. The
land in question belongs to the answering Respondent for
which the bald and baseless allegation has been made by the
Original Applicant in the captioned Application without any

concrete proof of the same.

It is humbly submitted that that the land in question was
being used for the business purpose and a factory was
running since early 60’s with all requisite permissions and
suddenly present complainant/original Application has been
made before this Hon’ble tribunal on baseless allegations

regarding the cutting down of trees in the forest area.
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However, the said land was never th¢ part of forest and
Answering Respondent in order to seek favourable orders
from this Hon’ble Tribunal has filed the present Application
portraying the land in question as “deemed forest’.

It most humbly submitted that prior to the purchase of the
said land, the answering Respondent has sought the
certificate from the Municipal Corporation wherein, it was
clearly mentioned that the land in question is within the
limits of the Municipal Corporation. Moreover, the Jamabandi
of the said land itself goes on to show that the land in
question is marked as “Gair Mumkin Pahar’. Hence by no
means, it can be said that the land in question was declared
as “deemed forest area’.

It is submitted that in the present case, the allegation qua the
felling of trees in the land in question has been made and
further there is an averment that the land in question is a
“deemed forest area” in view of the order dated 05.03.2019
passed in O.A. No. 407/2017 in the matter of Lt Col.(Retd.)
Sarvadaman Singh Oberoi Vs. State of Haryana & Ors. and
the same has also not attained the finality till date as the
matter is pending before the Hon’ble Supreme Court. The
following submissions are necessary for assisting the Hon’ble
tribunal with regard to issue involved:

The complaint qua the tree felling was for the year of 2020
against which the Competent Authority (Forest Department)
registered the case vide Forest offence Report No. 100/0452



ii.

dated 13.01.2020 and FIR was also lodged for illegal cutting
of trees in the police station Surajkund (FIR No. 24/2020)
and the same is pending before the Environment Court.

That further vide order dated 08.03.2019, passed by
this Hon’ble Tribunal in O.A. No. 407/ 2017, the land in the
said Original Application has been declared as the “deemed
forest” However, the land in the present matter is different
from the land in said O.A. No. 407/ 2017. Moreover, the said
issue has also not attained finality as the said order has been
challenged by the State Government and the Project
Proponent by way of Civil Appeal No.4977 of 2019 titled as
M/s Ajay Enterprises Private Limited vs Lt. Col (Retd.)
Sarvadaman Singh Oberoi & Ors. and Civil Appeal No.17135
of 2019 titled as State of Haryana vs Lt. Col. (Retd.)
Sarvadaman Singh Oberoi which is still pending before the
Hon’ble Supreme Court of India. In fact, vide order dated
12.07.2019, the Hon’ble Supreme Court has also granted
Interim protection by observing that there shall not be
cancellation of any permission granted in the meanwhile. At
this juncture, it is worthwhile to mention that vide order
dated 08.04.2022, the Hon’ble Supreme Court has directed to
list the matter after the pronouncement of judgment in
SLP(C) No. 10924 of 2013 and other connected cases as the

similar issue was already pending.

A copy of the order dated 12.07.2019 passed by the Hon’ble
Supreme Court in Civil Appeal No.4977 of 2019 titled as M/s
Ajay Enterprises Private Limited vs Lt. Col (Retd.) Sarvadaman

Singh Oberoi & Ors. and Civil Appeal No.17135 of 2019 titled
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as State of Haryana vs Lt. Col. (Retd.) Sarvadaman Singh

Oberoi is annexed herewith and marked as ANNEXURE A/1

1ii.

1v.

At this juncture, it is pertinent to mention that the Civil
Appeal No. 10294/2013 titled as “Narendra Singh & Ors.
Versus Divesh Bhutani & Ors.” along with other
connected writ petitions and civil appeals were pending
before the Hon’ble Supreme Court wherein, inter-alia, the
broad issue involved in the said appeals and writ
petitions was “whether a land covered under a Special
order issued by the Government of Haryana under Section
4 of the Punjab Land Preservation Act, 1900 is a “Forest
land” within the meaning of the Forest Conservation
Act,1980". The said matter got disposed of vide judgment
and order dated 21.07.2022.

It is submitted that the issue arising out-of the O.A.No.
407 of 2017 could not be finalized as the judgment in the
similar matter involving the similar issue (i.e. Civil
Appeal no. 10294 /2013 titled as “Narendra Singh & Ors.
Versus Divesh Bhutani & Ors.”) was pending and the
same has been decided finally vide judgment and order
dated 21.07.2022 wherein, inter alia it was observed as

under:




“40. Hence, the question is what is the dictionary
meaning of the word ‘forest’. Most of the well-known
dictionaries are more or less consistent when it comes
to the meaning of the word ‘forest’. The erstwhile
Nagpur High Court in the case of Laxman Ichharam v.
The Divisional Forest Officer, Raigarh10 made an
attempt to define ‘forests’ by referring to dictionary
meaning of the word ‘forest’ in the Oxford English
dictionary. Paragraph 13 of the said decision reads
thus:

“13. The term ‘forest’ has not been defined anywhere in
the Forest Act. In the absence of such a definition the
word ‘forest’ must be taken in its ordinary dictionary
sense. The Shorter Oxford English Dictionary, Vol.l,
gives the following meaning to it:

‘1. An extensive tract of land covered with trees and
undergrowth, sometimes intermingled with

2. Law. A woodland district, usually belonging to the
king, set apart for hunting wild beasts and game
ete,.........

3. A wild uncultivated waste.”

The Cambridge dictionary defines a forest as under:

“a large area of land covered with trees and plants
usually larger than a wood, or the trees and plants
themselves.

” Merriam-Webster dictionary defines a forest as under:-
“l1: a dense growth of trees and underbrush covering
large tract

2: a attract of wooded land in England formerly owned
by the sovereign and used for game

3: something resembling a forest especially in profusion
or lushness.”

Therefore, when we consider the meaning of a forest or

forest land within the meaning of Clauses (ii) to (iv) of
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Section 2, it has to be a large or extensive tract of land
having a dense growth of trees, thickets, mangroves etc.

A small isolated plot of land will not come within

the ambit of Clauses (ii) to (iv) of Section 2 merely

because there are some trees or thickets thereon,

as opposed to extensive tract of land covered with

dense growth of trees and underbrush or plants

resembling a forest in profusion or lushness.

41. If a land is shown as a forest in Government
records, it will be governed by Section 2. A Government
record is a record maintained by its various
departments. A Government record is always made
after following a certain process. Only the entries made
after following due process can be a part of any
Government record. Government records will include
land or revenue records, being statutory documents. For
the same reason, it will also include the record of the
forest department. After all, the forest department is the
custodian of forests. It is this department of the State

which is under an obligation to protect the forests for

upholding the constitutional mandate. Further, it is this

department which identifies the forest lands and

maintains a record. Therefore, the record maintained by

the Forest Department of forest lands after duly

identifying the forest lands will necessarily be a

Government record.

42. Whether a particular land is a ‘forest land’ within
the meaning of Clauses (ii) to (iv) of Section 2 of the

1980 Forest Act, is a question which is required to be
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decided in the facts of each case in the light of the

aforesaid parameters.”

It is further submitted thé.t the land in question of the
Answering Respondent is surrounded by the Green Field
Residential Colony from all four sides where Original
Applicant resides and near the land in question there is
Multi-level Residential Housing Society in the name of
“Omaxe Forest Spa” Moreover, close to the said land
there is “Kalka Public School’ and in the near vicinity,
there is “Manav Rachna Institute’” and “MVN School.
Thus, the land in question is in between/adjacent to the
aforesaid buildings and looking to the location of the said
land, Government Records and recent judgment of the
Hon’ble Supreme Court vide judgment dated 21.07.2022,
it is amply clear that the small isolated plot of the land
will not come under the definition of forest or deemed
forest.

It is submitted that the District Level Sub-Committee
Ground Truthing Report itself states that the entire land
in question admeasuring 8.41 acres does not fall under
any of the categories prescribed as NCZ in the RP-2021

hence, the DLSC has not included the area under



17 &

12.

10

reference in NCZ in District Faridabad. The above report
has been forwarded on 10-11-2021 to the government for
consideration by State Level Sub Committee.
vii. It is submitted that even the Report dated 28.04.2022
filed by the Ld. District Magistrate, Faridabad in O.A. No.
69 of 2022, it is clear that the land in question was
earlier used by the Ayurvedic Factory, and Section 4 and
S of PLP Act is not applicable to the said land.
It is submitted that the industrial unit was existing on the
land in question even prior to declaration of controlled area
on 17-01-1964. Moreover, the said land is surrounded by
already developed licensed' Green Field Colony in Sector 43,
Faridabad wherein, on majority of plots houses stands
constructed and more than 10,000 families are residing in
this colony since more than 40 years.
It is humbly submitted that there are many cases where the
Department has given conditional approval of building plan
on individual plots which were kept under the category i.e.,
“status to be decided of NCZ’ which includes the Plots of
Applicant Colony as well wherein, the construction is under
process. However, the Original Applicant has only targeted
the answering Respondent which clearly shows its malafide

intentions towards the answering Respondent. Thus, it shows
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that the Answering Respondent is not concerned about the
Environment at large but has initiated the present litigation
out of motive to harass the answering Respondent who has
not raised any structure due to pendency of the approvals.

It is further submitted that the Original Applicant has also
filed writ petition being CWP No. 12018/2022 titled as Vijay
Chawla vs State of Haryana & Ors. against the answering
Respondent qua the land in question which is also pending
before the Hon’ble High Court of Punjab and Haryana at
Chandigarh which shows the clear intention of the Applicant.
It is submitted that the captioned Original Application is a
projected application and has been filed in order to harass
the Answering Respondent herein thereby concocting a story
of Environmental degradation without verifying the facts of
the present case. Thus, from the above narrated facts, it is
very well clear that the grievance of the complainant is false
and the Applicant has approached this Hon’ble Tribunal with
malafide intentions.

BRIEF BACKGROUND

That the land in question is situated within the revenue
records/ estate of Village Sarai Khawaja, Sector-43, Tehsil
Badkal, Distt Faridabad, Haryana ( Khasra No. 70, Killa Nos

6(8-0), 7/2(7-2), 8/2(7-9), 9/1(1-13), 12/2(1-13) 13(8-0), 14
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17.

18.
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(8-0), 15 (8-0), 17/2(7-10), 18(8-0), 19/1(1-13) total land
measuring 67 Karnals 07 Marlas, bearing Khewat No.18,
Khatoni No.20 ) (hereinafter to be referred as “Said Land
“Land in Question”).

That said land was being used since early 60’s by one M/s
Maharishi Ayurveda Product Private Limited for the
manufacture of Ayurvedic/UNANI/Siddha Drugs.

The land in question along with the other surrounding areas
was declared as “Controlled Area” vide Punjab Government
Gazette Notification No.3826-2TCP-63/35804 dated
19.12.1963 which was published on 17.01.1964. At this
juncture, it pertinent to mention that at the time of start of
the said unit, it was not a part of any controlled area
therefore there was no necessity for approval of building plan.
Thereafter, above said unit which was operating in the land
in question started taking all the necessary approval time to
time. Further for the purpose of raw material required for the
manufacturing of the medicines and subsequently for the
export of finished goods the permission was taken by the
Govt. of India, through Ministry of Commerce certificate of
Importer-Exporter Code (IEC NO. 0588086410) DATED

23.06.1988.
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A copy of the Importer/ Exporter License issued by the
Ministry of Commerce vide dated 23.06.1988 is annexed
herewith and marked as ANNEXURE: A/3

That thereafter in the year 1995, one factory in the name of
M/s Age of Enlightenment Publications was registered in the
land in question. The Govt. of India, through Ministry of
Commerce also issued certificate of Importer-Exporter Code
(IEC NO. 0594074461) dated 13.03.1995.

A copy of the Importer/ Exporter License issued by the
Ministry of Commerce vide dated 13.03.1995 is annexed

herewith and marked as ANNEXURE: A/4

That for the construction of the additional required buildings
for the expansion of industrial activity, the above said unit
sought for the approval of building plan which was approved

on 09.04.1997 for the premises in question.

That on 21.12.2006, the factory license was renewed by the
Chief Inspector of Factories, Haryana in the name of firm M/s

Maharishi Ayurveda Pvt. Ltd.

That further License to operate work in factory was granted to
M/s Maharishi Ayurveda Corp. Ltd. Vide registration no.

FBD/M-238/13140 DATED 31.12.2001. It pertinent to
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mention that the same was duly renewed time to time till
31.12.2016.

A copy of the License to operate as a factory issued by the
Labour Department Haryana & Chandigarh vide dated
31.12.2001 along with its renewal till 31‘.12.2016 and
certificate dated 14.03.2012 is annexed herewith and marked

as ANNEXURE: A/5 (Colly).

That on 24.02.2011, the Directorate of Ayush, Haryana
further granted permission to M/s Maharishi Ayurveda
Products Pvt. Ltd. to manufacture under the License No. 04-
ISM-(HR) 07 Animal Patent/Prop. for Ayurvedic Formulation
products. The said permission was renewed time to time till

31.12.2016.

A copy of the Animal Patent/Prop. for Ayurvedic Formulation
products issued by the Ministry of Ayush through
Directorate of AYUSH vide dated 24.02.2011 is annexed

herewith and marked as ANNEXURE: A/6

That the M/s Maharishi Ayurveda Corp. Ltd. had all the past
electricity, telephone bills to imply that the land in question

was being used for the commercial purpose.
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A sample copy of the Electricity Bill and Telephone Bills for
the year 2009-2011 are annexed herewith and marked as

ANNEXURE A/7 (Colly).

At this juncture, it is pertinent to mention here that the
aforesaid industrial unit was existing on the above land even
prior to declaration of controlled area on 17-01-1964 as
narrated in the preceding paragraphs. The land in question is
situated surrounded by already developed licensed Green
Field Colony in Sector 43, Faridabad wherein, on majority of
plots houses stands constructed and more than 10,000

families are residing in this colony since more than 40 years.

Thereafter, the answering Respondent entered into a
collaboration agreement with M/s Age of Enlightenment
Trust (Owner of Land) in the year 2010. Since, the existing
industrial activity at site was non-conforming being located in
residential Sector 43, Faridabad as per proposal of final
development plan notified by the Government. Therefore, the
answering Respondent planned to convert the land use from
the existing non-conforming to conforming land use as per

the proposal of development plan.
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That before applying for the license, the answering
Respondent dismantled existing industrial shed and other
structures except security office, watch and ward structure,
tube well room and other essentially required small

structures.

Pursuant to the above, answering Respondent applied for
grant of license on the above total land measuring 8.41 acres
for development of a Group Housing Colony. This proposal for
conversion of land from existing industrial unit (non-
conforming land use) to conforming residential use as per
proposals of Development Plan was submitted by answering
Respondent with a view to discontinue the non-conforming
land use in the overall interest of the surrounding area as
well as the residents of Green Field Colony. But
unfortunately, the department (i.e., Town and Country
Planning Department, Haryana) rejected our request vide
memo dated 29.11.2013 on the ground that in sector 43,
Faridabad permissible 20% area for Group Housing stands
already exhausted.

A copy of the rejection letter dated 29.11.2013 issued by the
Town and Country Planning Department, Haryana is annexed

herewith and marked as ANNEXURE A/8.
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Pursuant to the above rejection, answering Respondent re-
applied on 29.04.2015 for grant of license for residential
plotted colony on the land in question in accordance with the
provisions under comprehensive policy dated 14-06-2012
notified by the department ( Town and Country Planning
Department) for planned development of left-over land
pockets viz., un-licensed / un-acquired / released areas
located in the developed sectors through either grant of
license under Act no. 8 of 1975 or approval of Town Planning
(TP) Scheme under Municipal Acts. However again, the
request for grant of license was rejected on 02.06.2016 by the
Town and Country Planning Dept, Haryana on the ground
that site in question does not fulfill the requirements of policy
dated 14-06-2012 about required 75% criteria regarding
development and possession handed over in sector 43,
Faridabad.

A copy of the rejection letter dated 02.06.2016 issued by the
Director of Town and Country Planning Dept, Haryana is
annexed herewith and marked as ANNEXURE -A/9.

That further in pursuance of the above rejection order, the
answering Respondent again applied on 22.03.2018 for grant

of license but this time for an area admeasuring 5.01 acres
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(out of above total land measuring 8.41 acres) for the
development of an Affordable Group Housing Colony. The
said application was kept pending by the Department of Town
and Country Planning for want of decision regarding NCZ
(i.e., yet to be decided) as per the proposals of Final
Development Plan 2031 A.D. Thereafter, the answering
Respondent for grant of license for setting up of an Affordable
Residential Plotted Colony under Deen Dayal Jan Aawas
Yojna Scheme-2016 (hereinafter to be referred as “DDJY” )
over an area measuring 5.00625 acres in sector 43,
Faridabad, applied for change of their earlier application from
Affordable Group Housing Colony to Affordable Residential
Plotted Colony under DDJY Scheme through its letter dated
07.09.2021.

Thereafter, in the meantime, on 14.10.2021, the answeﬁng
Respondent purchased the entire land in question
admeasuring 8.41 Acres and executed the sale deed from the
erstwhile owners of the factory.

A copy of the Sale Deed dated 14.10.2021 executed between
the Answering Respondent and Erstwhile Owner is annexed

herewith and marked as ANNEXURE A/10.

That thereafter, the intimation qua the above Sale Deed was

sent to the Department of Town and Country Planning,
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Haryana and along with said intimation, the answering
Respondent submitted the modified LC-1 Application.

A copy of form LC-1 Form dated 22.10.2021 sent to the
Department of Town and Country Planning, Haryana is
annexed herewith and marked as ANNEXURE A/11.
Thereafter the above application, was considered by the
Department of Town and Country Planning, Haryana
whereby, license no. 50 of 2022 was issued with some
conditions including condition mentioned herein under:

“That the final decision of state level
committee on the recommendation of
District Level Sub Committee regarding
inclusion/exclusion of applied and from NCZ
category shall be binding upon you & you
shall abide by the same. In case of any
decision of state level committee contrary to
recommendation of District Level
Committee, the license shall be withdrawn
and no claim, what so ever, shall be
entertained”

That since, the HARERA Panchkula, did not register our
project due to aforesaid condition of license mentioned above,
the answering Respondent, requested the Department of
Town and Country Planning, Haryana for modification of the
above condition from the license which was considered by the
Department and the condition was partially modified as

under:-
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“That you shall abide by the final outcome
of the decision taken on the issue of NCZ
as per the recommendation of State Level
Committee regarding the exclusion site
Jrom NCZ pocket.

A copy of the Lol dated 03. 11.2021 issued by the Directorate
of Town & Country Planning, Haryana to the answering
Respondent is annexed herewith and marked as ANNEXURE
A/12.

That the above modified condition was also not considered by
HARERA, Panchkula and the project of answering
Respondent could not be registered and it was directed to get
the above condition no. 11 omitted from license no. 50 of
2022. However, the said application for registration of project
is still pending with HRERA Panchkula.

At this juncture, it is worthwhile to mention that the District
Level Sub-Committee (DLSC) Ground Truthing Report itself
states that the entiré; land in question measuring 8.41 acres
does not fall under'any of the categories prescribed as NCZ in
the RP-2021. Hence DLSC has not included the area under
reference in NCZ in District Faridabad. The above report has
been forwarded on 10-11-2021 to the state government for

consideration by State Level Sub Committee.
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That the Answering Respondent herein also verified the land
in question by seeking the duplicate copy of the Jamabandi
from the Municipal authorities wherein, the said land is
marked as “Gair Mumkin Pahar’. A copy of the Jamabandi for
the year 2015-2016 and duplicate copy of the same was
issued on 11.11.2021 is annexed herewith and marked as
ANNEXURE A/13.

That the Answering Respondent herein also sought No Dues
Certificate from the Municipal Corporation Faridabad as the
land in question falls under the Municipal limits of the
Corporation. Pursuant to the same, the Municipal
Corporation, Faridabad issued No Dues Certificate on
02.12.2021 to the Answering Respondent herein wherein, it
was clearly mentioned that the land in question falls under
the municipal limits and within the Greenfield colony.
A copy of the No Dues Certificate issued by the Municipal
Corporation Faridabad is annexed herewith and marked as
ANNEXURE A/ 14.

That the Divisional Forest Officer, Faridabad has also issued
clarification vide his office memo dated 15.12.2021 wherein,
it has been clearly mentioned that the land in question is not
a part of notified reserved forest, protected forest, under

Indian Forest Act 1927. Further, it has been clarified that as
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per the records available with the Forest Department,
Faridabad, the said land in question does not fall in areas
where plantations have been done by the forest department
under Aravalli Project.

A copy of the clarificatory letter dated 15.12.2021 issued by
the Forest Department is annexed herewith and marked as
ANNEXURE A/15.

That on 28.04.2022, the Deputy Commissioner, Faridabad
filed Action Taken Report in compliance of order dated
02.02.2022 passed in O.A. No. “Parul Bawa Versus State of
Haryana” wherein it was submitted by the Deputy
Commissioner, Faridabad SDM (Badkal), Range Forest Officer
and other revenue officials conducted survey whereby it was
found that the said land in question belongs to the answering
Respondent as per revenue records. Furthermore, no new
cutting of trees was found.

A copy of the Action Taken Report filed by Deputy
Commissioner, Faridabad dated 28.04.2022 in compliance of
order dated 02.02.2022 passed in O.A. No. 69 of 2022 “Parul
Bawa Versus State of Haryana” is annexed herewith and
marked as ANNEXURE A/16.

That on 05.08.2022, the Deputy Commissioner, Faridabad

filed Supplementary Action Taken Report in compliance of
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order dated 02.02.2022 passed in O.A. No. “Parul Bawa

Versus State of Haryana” as the report was coherent and

comprehensive. The following were the pointers summarized

below for your ready reference:-

I.

iii.

A brief comprehension of the overall concept of NCZ
introduced in the Regional Plan 2021AD (hereinafter
referred to as RP-2021), notified in the year 2005 and
the facts relating to evolution of concept of NCZ, its
components and the subsequent efforts/deliberations
held for its identifications on ground were spelled out in
the said report.

It was further stated that as per the RP-2021, the
impugned site falls under NCZ. However, as per the
report of District Level Sub Committee, the same has not
been included in the area under NCZ in District
Faridabad as the same does not fall under any of the
aforementioned categories prescribed as NCZ in the RP-
2021,

With respect to license issued it was intimated that the
License no. 50 of 2022 issued vide DTCP memo no.
11246 dated 25.04.2022 has been granted for area
measuring 5.00625 (impugned Land) with the following

condition imposed on the developer:
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"That the final decision of State Level Committee on
recommendation of District Level Committee regarding
inclusion exclusion of applied landfrom NCZ category
shall be binding upon and you shall abide by the same.
A copy of the 05.08.2022, the Deputy Commissioner,
Faridabad filed Supplementary Action Taken Report is
annexed herewith and marked as ANNEXURE A/17.
Thereafter, an Order was circulated by the Department of
Town and Country Planning, Haryana vide office Endst. No.
LC—3750-JE(SK)-2022/ 19021-35 dated 06.07.2022
suspending the license no. 50 of 2022 till the finalization of
the issue of NCZ in District Faridabad.
At this juncture, it is most humbly submitted that the
answering Respondent being all this while was applying
before various Authorities/Departments for requisites
approvals/ permission and till date was waiting for the final
approval.

That on 13.09.2022, Director General, Town and Country
Planning Department Haryana in compliance of order dated
13.09.2022 passed in O.A. No. 69 of 2022 “Parul Bawa
Versus State of Haryana” filed Affidavit wherein following
were the observations:-

i. That it is submitted that the Department was of the
considered view that the recommendations given by the
DLSC regarding exclusion of the site from NCZ category
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will be approved by the SLC shortly. It was in view of
the above said position that licence no. 50 of 2022
dated 22.04.2022 was granted to SVC & Lahari for
setting up of a Affordable Plotted Colony under Deen
Dayal Jan Awas Yojna Policy 2016 on the land
measuring 5.00625 acres in Sector-43, Faridabad.

ii. That it is also pointed out that recently NCRPB has
published Draft Regional Plan-2041, wherein the term
Natural Zone has been introduced. The objections to
said Draft Regional Plan are yet being submitted to
NCR Planning Board. Final Regional Plan 2041 is yet to
be notified.

iii. That releasing by the Department that the finalization
of areas under NCZ in District Faridabad is likely to
take time, licence no. 50 of 2022 dated 22.04.2022 was
suspended vide .order dated 06.07.2022 till the
finalization of the issue of NCZ in District.

iv. That regarding creation of third party rights on the land
for which licence no. 50 of 2022 was granted, it is
stated that the District Town Planner, Faridabad vide
letter dated 22.08.2022 had informed that as per the
information received from Tehsildar, Faridabad vide
letter dated 16.08.2022, the land m question is under
the ownership of the project proponent i.e. M/ s SVC &
Lahari. No further registration of any sale deed has
been executed. The project proponent vide letter dated
18.08.2022 has also informed the District Town
Planner, Faridabad that no third party rights have been
created by the colonizer in the licence granted project.

v. That even otherwise, the project in question has not
been registered with HRERA as per requirement of
Section 3 of the Real Estate (Development and
Regulation) Act, 2016. Without getting the project
registered with HRERA, no colonizer can create third
party rights on the licensed area.

A copy of Affidavit filed by Director General, Town and

Country Planning Department Haryana in compliance of

order dated 13.09.2022 passed in O.A. No. 69 of 2022 “Parul

Bawa Versus State of Haryana” is annexed herewith and

marked as ANNEXURE A/18.

That on 14.09.2022, this Hon’ble Tribunal was pleased to

dispose of O.A. No. 69 of 2022 titled as “Parul Bawa Versus
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State of Haryana” wherein the similar matter pertaining to
similar issues has been adjudicated by this Hon’ble Tribunal.
The Relevant para has been reproduced below for your ready

reference: -

16. In these facts and circumstances of the case, we are of the
considered view that no further intervention by this Tribunal in
exercise of the jurisdiction under section I of the National Green
Tribunal Act, 2010 on the present application is warranted at
this stage and the application is disposed of accordingly.

A copy of order dated 14.09.2022 O.A. No. 69 of 2022 titled
as “Parul Bawa Versus State of Haryana” is annexed herewith
and marked as ANNEXURE A/19.

That, in view of the above facts and circumstances of the
case, the captioned original Application may be dismissed as
issue has already been adjudicated by this Hon’ble Tribunal
in another Original Application.
That the affidavit in support of this Reply is being filed along
with this Reply.

FILED BY:

SAURABH RAJPAL

ADVOCATE.

OFFICE:- D-291,2N0 FLOOR, DEFENCE COLONY,
NEW DELHI-110024

MOB:-9971792885

E-MAIL:- advocatesaurabhrajpal@gmail.com

New Delhi
Dated: - 14.11.2022
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 234 of 2022

IN THE MATTER OF:

Vijay Chawla ...Applicant
Versus
Ministry of Environment , Forest and
Climate Change &Ors. ...Respondent
AFFIDAVIT

I, Ch. Srinivasa Rao, , S/o. Sh. CH. Venkateshwar
Rao, Aged About 47 years, having its Office at 509-F,III,
Road No. 86, JUBILLE HILLS, Hyderabad-500033, do
hereby and solemnly affirm and state herein under:

1. That I am the Managing Partner of the Partnership Firm
namely SVC & Lahari (Respondent No. 10) in the above
mentioned Original Application and am well conversant
with the facts and circumstances of the case and thus
competent to swear this affidavit.

2. That the accompanying Reply have been drafted under my
instructions, which I have read and understood. I further
state that the averments made therein are true and correct
to my knowledge and belief.

That the annexures filed along with reply are true copjes of .
their originals.

" DEPONENT

VERIFICATION Managing Director
Verified at Hyderabad on this 22nd day of August,

2022 that the contents of my aforesaid affidavit are true

and,correct to my knowledge. No part of it is false nor any

" ;s Ty
Ru . y . ] i -
4 “Mgmmou ‘My 92 AN ~eay ' Managing Director
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Directorate of Town & Country Planning, Haryana
FORM LC-1I
SEE RULE 9
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PRINCIPAL BENCH

Ongmal Apphcatlon No 69/2022
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ANNEXURE A-16

Parul Bawa Applicant.
~ Versus
State of Haryana Respmident
INDE X
Sr. No. | Particulars Date | Page
1. ACTION TAKEN REPORT BY WAY OF 1 28.04.2022 1235
AFFIDAVIT OF JITENDER YADAY, IAS,
DISTRICT MAGISTRATE, FARIDABAD

Faridabad 25.04.2022

2 Annexure -R/1 Letter dated 21.02.2022 21.02.2022

Bs Annexure -R/2 SDM, Badkhal Report dated | 29.03.2022
1 29.03.2022

4, Annexure -R/3 Deputy Forest Conservator, | 25.04.2022

Place: Faridabad
Dated: 28.04.2022

o =

e ————— R S
- -
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Original Application No. 69/2022

Paﬂl] Bawa Applicant g

Versus

State of Haryana Respondent

ACTION TAKEN REPORT BY WAY OF AFFIDAVIT OF JITENDER YADAYV, IAS,
DISTRICT MAGISTRATE, FARIDABAD IN COMPLIANCE OF ORDER DATED
02.02.2022

|, Jitender Yadav, IAS, District Magistrate, Faridabad, do hereby solemnly affirm and
state as under: -

1. That the deponent is presently posted as District Magistrate, Faridabad and is |

fully authorized to swear and depose the facts of the present case before this

Hon’ble Court.

2. That this Hon’ble Court on 02.02.2022 has passed the following Directions, the
relevant extract of which is reproduced below: -

“Having regard to the seriousness of the allegations, it appears necessary to
ascertain the factual position in the matter through a joint committee of the Principal
Chief Conservator of Forest (HoFF), State of Haryana and the District Magistrate-
Faridabad. The District Magistrate-Faridabad will be the Nodal agency for coordination
and compliance. The joint committee may meet within four weeks and undertake site
visit and look into the grievance of the applicant. Factual and action taken report may
be furnished within three months by e-mail at judicial-ngt@gov.in preferably in the

form of searchable PDF/OCR Support PDF and not in the form of Image PDF,”

Ili
i

3. That in compliance of the above Order of the Hon’ble Tribunal a committee

comprising SDM (Badkhal), Range Forest Officer, Faridabad and-'ATP(P)-,

of the said letter dated 21.02.2022 is annexed hereWIth as ANNEXU I

4. That it is submitted that SDM (Badkhal) in its repbl_jt_' dated }9;-03;-2 -éf.‘i.f;}{fé l

a3 SRRt o
follow: B 0000
= r'

'?‘

a. SDM (Badkhal), Range Forest Offlcer and ATE,(R) aI ng wit

‘ '| ,..I“'.i -~

ofﬂcrals Jomtly v151ted the spot on 11 0 W@’ﬂ : {ﬁn orts

Badkhal and Range Forest Offlcer were ﬂ nu ""I to SDM E

l-lI & ' i E‘ill-il-:' ¥
Ty | 1:1- :'

e
’ L]



forwarded the reports to the depenen‘t; '-Flowever,. e's the repert of the
Range Forest Officer was not found lucid so a coherent report was sought
from him.

b. It was reported by Tehsildar, Badkhal that as per revenueretro'rdownershi‘p
of M/s SVC & Lahari partner Mustil No.. 70//6(8-0), 7/2(7-9), 8/2(7-9),.
9/1(1-13), 12/2(1-13), 13(8-0),14(8-0),15(8-0),17/2(7-10),18(8-0),19/1(1-
13) total ragba 67K-7M, vill. Sarai Khwaja, Tehsil Badkhal, District
Faridabad vests with S. Lakshman Rao s/o Shreedhar & Shri Niwas Rai s/o0
Venkateshwar rao.

c. Range Forest Officer (Regional), Faridabad has reported that on spot
inspection of M/s SVC Ventures and Lahari Builders situated at Green Field
it was found that no new trees have been cut at the spot. At the site in

question an old road and some structures are there. That earlier an

ayurvedic factory used to run there. Section 4 and Section 5 of the PLPA,

1900 is not applicable at the site in question. That the said spot neither

falls under reserved forest nor under protected forest. General Section 4 of
the PLPA, 1900 is applicable there according to which cutting of any kind of
trees is prohibited unless permission from Divisional Forest Officer,
Faridabad is obtained. That the site in question has been notified as Gair:
Mumkin Pahar. That this company had cut trees on dated 13.01.2020

without seeklng permission from the competent authorlty consequently

Forest Department got Forest Offence Report no. 100/0452 datedf -

13.01.2020 registered against it whose prosecution case was also ﬁled in th

m 24
.'é-!"

Hon’ble Environment Court as well. That for the said illegal cuttm L&b lw

F.I.R. no. 24/2020 has also been lodged by the department in poli 1 J_,.,

Surajkund. A list of standmg trees on the spot has also bee

3 '?_:' l‘;l*" l_ E

these trees are marked as well Markmg llSt of suc__;'?.".tr 0 n‘f

r"';

question is enclosed. A copy of the said repo b nttm

J -l

25.04. 2022 lS annexed herew1th as ANNEXU EFW‘

respectively
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5. That it is humbly submitted that on joint inspection of the site in question it is
found that no new trees have been cut from the site. The site in question is

notiﬁed_as Gair Mumkin Pahar and all the fs_tqnding:trées hél_f'é been mar ked_ 3"&

listed.
Lo
Place: Faridabad DEPONENT
Dated: 28.04.2022 | (Jitender Yadav, IAS)
| District Magistrate,
Faridabad
VERIFICATION

Verified that the contents of my aforesaid affidavit are true and correct to

my knowledge based on the official record. No part thereof it is false and nothing

material has been kept concealed therefrom.

‘L oy~
Place: Faridabad DEPONENT
Dated: 28.04.2022 (Jitender Yadav, IAS)
District Magistrate,

Faridabad
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Offlce of The Deputy Commissioner, Faridabad. .
Eb‘rzﬁm SURdd, BTG |
Annexure R/4

1. Range Forest Officer, Faridabad.
2. SDM, Badkhal.

3. ATP, (P), Faridabad.

Memo No.LFA/2022/ 13|~ 33 Dated: 1[0 [2-).
Subject:-  Reg. Compliance of Hon’ble NGT order dated 02/02/2022 on OA. No.
69/2022.

Please Refer to this office letter no LFA/2022/G-2/107-109 dated
17.02.2022 on this subject cited above. The date of meeting is 17.02.2022 instead

of 07.02.2022 which was mentioned in the above letter and proceedlngs due to
typing error. The amended letter is as under:-

It Is intimated that a meeting was held on 17.02.2022 at 11:00 AM
under the Chairmanship of Additional Deputy Commissioner Faridabad to comply
with the directions of Hob’ble NGT order dated 02.02.2022 on OA No. 69/2022.

After discussions a Committee consisting of the following has
been constituted to make spot visit of the site in question:-
1. SDM, Badkhal.

2. Range Forest Officer, Faridabad.
3. ATP, (P), Faridabad.

A copy of order dated 02/02/2022 of Hon’ble NGT and proceedmgs of i
the meeting dated 17/02/2022 are enclosed. The above Committee is dlrected (o). -

- make spot visit of the site in question and will submit its report to Blstrlét: '
Magistrate, Faridabad within 3 days. ik 7 ‘:%f hi .f

Memo No.LFA/2022/ IB4—~3 4

A copy of above is forwarded to the followmg -
1. D.F.O, Faridabad. j.uﬁ ! “;ﬂj,_i‘.
2.D.T.P, (P), Faridabad. | 20 e

3. D.T.P, (Enforcement), Farl {"‘fﬂ él’

. “o] § A
§ - ST A - "
P L] L 2
':i‘-l: | r. r =
'H. +_ bl T ¥ :




¥
FHE Q70 & /A= Qe 248,073 20272
fawa— Reg. Compliance of Hon’ble NGT order dated 02/02/2022 on OA.
No. 69/2022.
uife

SWRIG Iy R e srifen @ U HHId 131—33 / T0UH0T0

. . \ r’_—d
[ Td 21.02.2022 & F= # |

YA ATl RN, &A aq JffYeRl, 9 A8ke TR
ANGHER  (W0), & Wl RFid 11.032022 &1 IORG AERIAT S 1T AT

FR1Er fan T o | Widr Mg S ot Rue dediicieR, 999 3 30H
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e~ TS
a1 |
\/Rf*ﬂoé’towo,
4S9 |

Reg. Compliance of Hon’ble NG
69/2022. - I-Rigju; Ruid &) Ao

de¥9— IU a9 SREIh, BIQIEIE &I U3 BH{P 1463, [ 23.02.2022 |

_:! . . Y - - . .
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jactual position in the matter though a joint committee of the Principal Chief
Conservator of Forest ( HoFF), State of Haryana and the District Magistrate-
Faridabad. The District Magistrate- Faridabad wil! be the Nodal agency for
coordination and compliance. The joint committee may meet within four weeks
and under take site visit and look into the grievence of the applicant. Fectual and

action taken report may be furnished within three months by e-mail at

(udicial-ngt@gqov.in preferably in the form of searchable PDF/OCR spport PDF and

not in the form of image PDF.” 3dti 3HIG9N &l Yloi-il 8 QU dd BRICIEIG gl

HOY YH BHIB 107--109. [Sid 17.022022 g1 Hid

b Ty | YUYk BNEEE P AT S e A
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MARKING LIST OF SVC LEHRI LTD.

~ |GREEN FIELD COLONY SARAI KHAWAJA

Sr.No rSpecies Girth Class Remarks

1 NEEM R TN A G/S

/ PIPAL 235 TSR e
13 PIPAL 230 3 [G5E . e
4 NEEM 190 | A Tt T GOE S R
5 SIR 180 * A G5 L
6 _|P.PAPRI 1110 | I

7 PIPAL 100 ' 1

3 JNEEM 157 ! 1B

: |S00BABOOL 40 T

10 |BAD 270 B

11 |PIPAL 55 ' V G/S

12 |PIPAL 125 A TG/S s
13 INEEN 183 1 A G/S

14 P|IPAL 180 A |G/s

15 D IPAL 150 1B 1G/S i
16 [BAD 105 | T

17 PIPAL 70 V JG/S

18 [PIPAL 6o ] v ass

19 |PipAL 55 y [G/5

120 D(PAL 120 A G/S

21 [PIPAL 150 e e (eSS, %
22 [NEEM 120 | A G/S iE
23 ISIRS 170 118 G/S
24 [SAFEDA 210 B

25 [ JALEB 107 I

26 SAFEDA 190 A

27 J JALEBI 240 ’ B

28 |AMALTASH 69 v

29 IMOLESHR| 49 V

30 [MOLESHRI 100 I

31 SIRS 140 | 1A

32 30TAL BRUSH 71 - V

33 DIPAL 300 3

34 PIPAL 230 1 3 3

35 BAD 135 J

36 SIRS 169 o

37 JAMUN 140 »

38 [DHAK | 63

39 PIPAL 4ok e

40 IsIRs S

41 SOOBABOOL

42 NEEM. i

[SIRS: - 1 . jin




P.PAPRI

. , L 110 e
a6 JJALEBI 165 B
147 NEEM ) 166 I8
148 JJALEBI 75 2
49 MUSCUT oo o A
50 SIRS 105 il
151 PIPAL 120 1A
52 MUSCUT 110 I
53 SIRS 90 L 1
54 _|PHAK 82 \Y,
55 |DHAK 100 " 1]
56 NEEM I180 1A
57 NEEM 120 A
58 SIRS 170 B
59 SIRS 160 B
60 PIPAL 120 | A
61 JJALEBI 150 1 B
62 [NEEM 210 B
63 [BAD 70 ] v
64 SIRS 160 B
65 [DHAK 100 1
66 [MuUscuT 30 A
{_u; :BHAK _ : 100 I
68 MUSCUT 30 1A
69 SIRS 180 A
70 NEEM 150 1B
71 NEEM 120 A
72 [MuscuT 140 A
73 MUSCUT 120 A
74 DHAK 90 ]
75 [NEEM 90 T !
76 [1sALEB] 180 | 1A
77 [NEEM 110 1
78 PIPAL 150 I
79 [ JALEBI 170 I
30 JJ-JAL:BI 30 W,
31 [NEEM 150 IR
]2 SIRS 80 IV
83 MUSCUT 150 IR
84 J.JALEBI 150 1B
35 SIRS 100 o
36 SIRS 1110 N
87 NEEM 105 1|
38 NEEM '
89 SIRS ol
BAD ;




.

106

JIALEB] o i
_|P-PAPRI 60 [
MUSCUT e T Ti9s ey i
MUSCUT T 140 N Ty 2.
* A CUITS, 115
100 |)JALEBI 190 a3 |
101 |SAFEDA e
|SAFEDA T
102 INEEM 140
103 1J.JALFBI 180
104 [NEEM 190
105 [JJALEB oG
106 ‘J.JALEBI 170
107 |J.JALEB] 140
108 P.PAPRI 120
109 INFEM 110 1
110 [J.JALEBI 180 A
117 JJALEBI 150 1B
112 [NEEM 100 1
113 SIRS 120 A
114 BELPATTER 60 V
115 [NEEM 110 I
116 [NFEM 70 V
117 NEEM 210 B
118 IMuscuT 130 A
19 3 PAPRI 60 I\ i
120 NEFEM 170 1B s 3
121 P PAPRI 95 1} ; |
122 SAHTUT 5 v |
123 [pIPAL 170 IR ol ;
124 |JJALEB 60 v Bl |
125 > PAPR 50 V '
126 J.JALEB 55 \
127  |FRANCH 25 u/S
128 FRANCH 22 U/sS
129  |FRANCH _ 23 /S
130  |FRANCH 25 u/s
131 |FRANCH 25 U/S
132 SOOBABOOL 24 U/S
133 |SOOBABOOL 25 U/S
134 |SOOBABOOL il U/S
135 |sooBABOOL |26 u/s
36 |sooABooL |2

JJALEBI

e N e e
L e m—
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144 JJALEBI NEVE A |6/s

145 |JJALEBI 90 | I |G

146 |JJALEBI 190 5 ' A G/

147 [JJALEB 160 1B G/S

148 |JJALEB 135 | 1A G/S -]
149 [NEEM lgo _ | G/ e I
150  |JJALEBI 110 (IS 59 G/5 N

151 [1JALEB) 150 | 1B LG5 T e |
152 J.JALEB 120 1A |G/5 e |
153 [JJALEBI 1105 Il G/5
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regards to the seriousness of the allegations, it appears necessary to ascertain the

factual position in the matter through a joint committee of Principal Chief
Conservator of Forests ( HOFF), State of Haryana and the district Magistrate,
Faridabad. The District Magistrate Faridabad will be Nodal agency for
coordination and compliance. The Joint committee may meel within 4 week and
undertake site visit and look into the grievance of the applicant. F, actual and action
taken report may be furnished within 3 months by email at judicial-ngt(@, gov.in
preferably in the form of searchable PDF/OCR support PDF and not in the form of :;
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HARYANA GOVT. GAZ. (EXTRA) NOV. 16, 1995)
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i (Authorised English Translation) 4
HARYANA GOVERNMENT | it
FOREST DEPARTMENT i

|

Order _ 1
The 16" November, 1995

No. S.0. 130/P.A.2/5.4/1995.- Whereas the Governor of Haryana is satisfied after due |
enquiry that the regulations, restrictions and prohibitions hereinafter contained are necessary
for the purpose of giving effect to the provisions of the Punjab Land Preservation Act, 1900: »

Now, therefore, in exercise of the powers conferred by section 4 of the said Act, the

e e ———

.
o

Governor of Haryana hereby prohibits the following acts for a period of fifteen years with

|

h

effect from the date of publication of this order, in the official Gazette in the areas more | J
particularly specified in the schedule given below, which has been notified under section 3 of i
|

the said Act — vide Haryana Government , Forest Department Notification no. S.O. i
164/P.A.2/1900/S-3/80 dated the 10" July, 1980:- |
a) the cutting ®of trees or timber except Eucalyptus and Poplars or the collection or L. o :”
removal or subjection to any manufacturing procesé, of any forest produce, other than flower, |
fruits and honey, save for bona fide domestic or agricultural purposes of the right-holders in the
land, provided that the owners of the land may sell trees or timber aﬂe;ﬂbtaining a permit to
do so from the Divisional Forest Officer of the concerned divi_sion.lis‘uphPe-l:n}ig;:wjlelprg%sgribe.t RIS Y
such conditions for sale as may, from time to time, appear nedessﬁfy‘iﬁtﬁbéigtgrejgt,bﬁi':féééﬂ', ;',."‘; o

i 'q'.*':h; v |

conservancy.




District

Panchkula

Ambala

Yamuna Nagar

%A

Faridabad

Gurgaon

(Gurgaon

Mohindergarh

Mohindergarh

Rewari

Bhiwani

~Naraingarh __Ramgarh Ralpur Rani, Naramgarh

Ferozepur Alls revenue estates in Gurgaon and Ferozepur Jhirka 4

Tehsil ~ Villages

Kalka Areas laying on north si_de of ‘m,etalled- and unmetalled
road connécting Chandiga,rh, Panc_hkula.

- -jédadhfi Sadhaura, Bllaspur Chhachhraull Dadupru and reachmg

Mﬁ river near villages Nathanpur and Lakur

Ballabgarh  Areas lying western side of Delhi Ballabgarh road and
northern side of Ballabgarh Sohna Road. |

Nuh Areas lying on western 51de of Delhi —Alwar road and
Sohna Mandkola Road =~

Tehsils

Narnaul Alls revenue estates in Narnaul Tehsil

Mohindergarh Areas lying on western side Mdhi:ﬁdéfgai'hl_—D'adri road

Rewari Alls revenue estates in Rewari Tehsil

Dadri Areas lying on western side Dadri, " | / e ! L
Bhiwani Bhiwani, Tosham and Hlsar ro?g R e ROt e T
| | 4 :.‘5;} 'ﬂ“ v ARG B ‘ A
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regards to the seriousness of the allegations, it appears necessary to ascertain the
factual position in the matter through a joint committee of Principal Chief
Conservator of Forests ( HOFF), State of Haryana and the district Magistrate,
Faridabad. The District Magistrate Faridabad will be Nodal agency for
coordination and compliance. The Joint committee may meet within 4 week and
undertake site visit and look into the grievance of the applicant. Factual and action
taken report may be furnished within 3 months by email at judicial-ngt(@ gov.in
preferably in the form of searchable PDF/OCR support PDF and not in the form of
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HARYANA GOVT. GAZ. JAN 15,2013
(PAUS 25, 1934, SAKA)

'—’.——___‘._————'———_—_'_'——_—_—_

HARYANA GOVERNMENT
FOREST DEPARTMENT

Notification

The 4" January, 2013
No. S.O. 8/P.A.2/1900/S.4/2013 — Whereas, the Governor of Haryana is satisfied

after due enquiry, that the regulations, restrictions and prohibitions hereinafter

contained are necessary for the purpose of giving effect to the Punjab Land Preservation

Act, 1900 ( Punjab Act 2 of 1900).

Now, therefore in exercise of the powers conferred by section 4 of the said Act,
and in suppression of Haryana Government, hereby prohibits the following acts for a
period of fifteen years with offect from the date of publication of this order in the
Official Gazette. in the areas more particularly specified in the Schedule given below,
which has been notified under section 3 of the said Act, vide Haryana Government,
Forest Department, Notification No. S.O. 81/P.A.2/1900/S.2/1900. 3/2012 dated the
19™ December, 2012: - '

(a) The cutting of trees or timber except Eucalyptus and Poplar, Bakair_l_,
Bamboo, toot, Amrood and Ailanthus or the collection or removal or subjection to ariy
manufacturing process, of any forest produce other than flower, fruit and honey, save
for bona fide domestic or agricultural purposes or for purpose of the rightholders i‘n‘ the

ininga

permit to do so from the Divisional Forest Officer, of the concerned d1v1510n such"

land, provided that the owners of the land may sell trees or timber after obt

permit will prescribe such conditions for sale as may {rom tlme to tlme appear
necessary in the interest of forest conservancy. The farmers of the site shall be liberty to
sell Khair trees to any person/ agency/ Haryana Forest Dwelo_p_ment Corp_ora_tlon
Limited of their choice so as to enable them to get remunerative price of their products
providd that the owners of the land may sell the Khair trees after obtaining a permif, t'o_

do so from the Divisional Forest Officer, concerned.



Tehsil

Kalka
Panchkula

Naraingarh

Jagadhari
Chhachhrauli

District
panchkula

Ambala
Yamuna Nagar

Faridabad Ballabgarh

Faridabad

Mewat Nuh

Ferozpur
Jhirkha
Gurgaon
Sohna
Pataudi

Narnual
Mohindergarh

Rewarl
Bawal

Kosli

Dadri
Bhiwani }

Gurgaon

Mohindergarh

Rewarl

Bhiwani

[.oharu
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Villages | el
Areas lying on North side of metalled

unmetalled road connecting Chandigarh,
Panchkula, Ramgarh, Raipur ~ Rani,
Naraingarh, Sadhaura, Bilaspur, Chhachhrauli,
Dadupur and reaching Jamuna river near
villages Nathanpur and Lakur.

Areas lying on western side of Delh1 -
Ballabgarh road and northern side of

Ballabgarh-Sohna road.
Areas lying on western side of Delhi — Alwar

Road.
All revenue estates of Ferozepu Jhirka Tehsil.

All revenue estates of Gurgaon Thesil.

All revenue estates of Sohna Tehsil.

All revenue estates of Pataudi Tehsil.

All revenue estates of Narnaul Tehsil.

All revenue estates of Mohindergarh Tehsil.

All revenue estates of Rewari Tehsil.

All revenue estates of Bawal Tehsil. | %
All revenue estates of Kosli Tehsil ' eare o
Areas lying on western side of Dadri, Bhiw AN, o <
Tosham, & Hisar road. A
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KRISHNA MOI

Additional Chief Secretary to Government, Haryana,

Forest Department.
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ANNEXURE A-17

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Original Application No. 69/2022

IN THE MATTER OF:-

Parul Bawa Applicant
Versus
State of Haryana . Respondent
INDEX
| S, Particulars Pg. No. |
No. |
tl \ Supplementary Action Taken Report of Jitender Yadav, IAS, | 1-6 |
‘District Magistrate, Faridabad in compliance of Order dated
. 1 02.02.2022. ‘
2. ANNEXURE R/L. 07-16 |
‘ | Copy of report dated 29.03.2022.
3. | ANNEXURE R/2. 17-24
Copy of report dated 25.04.2022.
4. ANNEXURE R/3. 25-27
| A copy of the said report dated 23.06.2022.
5. | ANNEXURE R/4. |28
The copy of the said Report dated 04.08.2022.
6. | ANNEXURE R/5. 129-30
Copy of order dated 12.7.2019 passed by Hon’ble Supremel\
Court of India. K

Place: Faridabad
Dated: 65 .08.2022

Faridabad

YL 09O
(Jitender Yadav, IAS)
District Magistrate,
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Original Application No. 69/2022
IN THE MATTER OF:-

Parul Bawa Applicant
Versus
State of Haryana Respondent
SUPPLEMENTARY ACTION TAKEN REPORT OF JITENDER
YADAV, IAS, DISTRICT MAGISTRATE, FARIDABAD IN
COMPLIANCE OF ORDER DATED 02.02.2022.

I, Jitender Yadav, IAS, District Magistrate, Faridabad, do hereby solemnly

affirm and state as under: -
1. That the deponent is presently posted as District Magistrate, Faridabad and is
fully authorized to swear and depose the facts of the present case before this

Hon’ble Court.

2. That this Hon’ble Court on 02.02.2022 has passed the following Directions,
the relevant extract of which is reproduced below: -

“Having regard to the seriousness of the allegations, it appears
necessary to ascertain the factual position in the matter through a joint
committee of the Principal Chief Conservator of Forest (HoFF), State
of Haryana and the District Magistrate-Faridabad. The District
Magistrate-Faridabad will be the Nodal agency for coordination and
compliance. The joint committee may meet within four weeks and
undertake site visit and look into the grievance of the applicant. Factual
and action taken report may be furnished within three months by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.”

That it is submitted that a committee constituting SDM (Badkhal), Range

(%)

Forest Officer, Faridabad and ATP(P), Faridabad was constituted to visit the
site in question to verify the allegations made in the complaint dated

21.02.2022.

&Q\W
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4. SDM  (Badhal) in its report dated  29.03.2022 & Range  Porest

Officer(Regional) vide its report dated 25,04,2022 had stated as follow:

d,

b.

SDM (Badkhal), Range Forest Officer and ATP(P) alongwith the revenue
officials jointly visited the spot on 11,03.2022, Reports of ‘Iehsildar,
Badkhal and Range Forest Officer were submitted to SDM Badkhal who
forwarded the reports to the deponent. It was reported by ‘I'ehsildar,
Badkhal that as per revenue record ownership of M/s SVC & Lahari
partner Mustil No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/2(1-13),
13(8-0),14(8-0),15(8-0),17/2(7-10),18(8-0),19/1(1-13) total ragba 67K-
M, vill. Sarai Khwaja, Tehsil Badkhal, District Faridabad vests with S,
Lakshman Rao s/o Shreedhar & Shri Niwas Rai s/o Venkateshwar rao.
Range Forest Officer (Regional), Faridabad has reported that on spot
inspection of M/s SVC Ventures and Lahari Builders situated at Green
Field it was found that no new trees have been cut at the spot. At the site
in question an old road and some structures are there. That carlier an
Ayurvedic Factory used to run there. Section 4 and Section 5 of the PLPA,
1900 is not applicable at the site in question. The said spot neither falls
under reserved forest nor under protected forest. General Section 4 of the
PLPA, 1900 is applicable there according to which cutting of any kind of
trees is prohibited unless permission from Divisional Forest Officer,
Faridabad is obtained. That the site in question has been notified as Gair
Mumkin Pahar. That this company had cut trees on dated 13.01.2020
without secking permission from the competent authority conscquently
Forest Department got Forest Offence Report No.100/0452 dated
13.01.2020 registered against it whose prosecution case was also filed in
the Hon’ble Environment Court as well. That for the said illegal cutting
activity F.L.R. No0.24/2020 has also been lodged by the Department in
Police Station, Surajkund. A list of standing trees on the spot has also been
prepared and these trees are marked as well. Marking list of such trees on
the site in question is enclosed. Copies of the said reports dated 29.03.2022
and 25.04.2022 are annexed herewith as ANNEXURE-R/1 &
ANNEXURE-R/2 respectively.

5. However, the report submitted was not coherent and comprehensive,

therefore, additional factual reports were sought from the District Town

Planner, Faridabad (Planning) and Deputy Conservator of Forest, Faridabad.

-
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6. That District Town Planner, Faridabad (Planning) vide Memo No. 4269 dated
23.06.2020 submitted a report regarding the issuance of LOI for developing
residential plotted colony on the said land inspite of being under Natural
Conservation Zone summarized as follow:

1. A bricf comprehension of the overall concept of NCZ introduced in the
Regional plan — 2021AD (hereinafter referred to as RP-2021), notified
in the year 2005 and the facts relating to cvolution of concept of NCZ,
its components and the subsequent cfforts/deliberations held for its
identifications on ground were spelled out in the said report.

ii. It was further stated that as per the RP-2021, the impugned site falls
under NCZ. However, as per the report of District Level Sub
Committee, the same has not been included in the area under NCZ in
District Faridabad as the same does not fall under any of the
aforementioned categories prescribed as NCZ in the RP-2021.

iii.  With respect to license issued it was intimated that the License no. 50
0f 2022 issued vide DTCP memo no. 11246 dated 25.04.2022 has been
granted for area measuring 5.00625 (impugned Land) with the
following condition imposed on the developer:

“That the final decision of State Level Committee on
recommendation of District Level Committee regarding inclusion /
exclusion of applied land from NCZ category shall be binding upon you
and you shall abide by the same.”

A copy of the said report dated 23.06.2022 is annexed herewith as

ANNEXURE-R/3.

7. That vide Memo No. 550 dated 04.08‘2022%0nservat0r of Forests, Faridabad
reported as follow :-

i. The area under consideration in OA No.69/2022 is recorded as Gair
Mumkin Pahar in revenue estate of Sarai Khawaja and is closed under
General Section 4 of PLPA where felling of trees require prior permission
of DFO. As per enumeration undertaken there are 153 trees of various
species standing on the said land.

ii. In O.A No. 407 of 2017, the Hon'ble NGT vide order dated 05-03-2019
has declared the land under consideration in said matter as a deemed forest.

However, this order of the Hon'ble NGT has been challenged in the

M-



124

Hon'ble Supreme Court in C.A. N0.4977 of 2019 in the matter of M/s Ajay
Enterprises Pvt Ltd V/s Lt. Col. (Retd.) Sarvadaman Oberoi and others.
fif. It is further submitted that Hon'ble Supreme court in the said matter vide

its order dated 08.04.2022 directed as under:-
“List these matters after the pronouncement of judgment in SLP ( C) No.

10294 of 2013 and connected cases in the following week."

The copy of the said Report dated 04.08.2022 is annexed herewith as

ANNEXURE R/4.
8 That it is worthwhile to mention here that SLP (C) No. 10294 of 2013
mentioned in order dated 08.04.2022 (referred in above Para No.7(iii)) 18
actually Civil Appeal (CA) No.10294 of 2013. Judgment in the said matter

has been pronounced on 21.07.2022.

The C.A. No.4977 of 2019 in the matter of M/s Ajay Enterprises Pvt.
Ltd V/s Lt. Col. (Retd.) Sarvadaman Oberoi is pending alongwith CA
No.5067 of 2019 (State of Haryana V/s Lt. Col. (Retd.) Sarvadaman Oberot)
before the Hon’ble Supreme Court of India. Both the appeals have been filed
against order dated 5.3.2019 passed by this Hon’ble Tribunal in O.A No. 407
0f2017. Hon’ble Supreme Court of India vide interim order dated 12.7.2019,
has directed that there shall be no cancellation of any permission granted in

the meanwhile. Copy of order dated 12.7.2019 passed by Hon’ble Supreme
Court of India is annexed herewith as ANNEXURE R/S.

It is prayed that the present status Report may kindly be taken on record.

Further, direction passed by this Hon’ble Tribunal shall be complied with

sincerely.
VL adoN
Place: Faridabad DEPONENT
Dated: 05.08.2022 (Jitender Yadav, IAS)

District Magistrate,
Faridabad

34
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VERIFICATION

Verified that the contents of my aforesaid affidavit are true and correct to my
knowledge based on the official record. No part thereof it is false and nothing

material has been kept concealed therefrom.

Place: Faridabad DEPONENT

Dated: 05 .08.2022 (Jitender Yadav, [AS)
District Magistrate,
Faridabad

nﬁjédgy



97 Y[ A 126
O, TR /
. — A
SRELETS 311 (+t10) 12 >
i 4 48 | | =
aaqr 3
SUR g wRIgy
PRI |

2L
P 270 ¢ /g b 24003429

fawg:— Reg. Compliance of Hon

22 on
| 0
No. 69/2023.

0UH0T0
Wﬁmwmmzﬁﬂmmkw/%
2022 % Feef A | .
RSEEED
fermede A SRR, adiy g7 SR, -a;g o
. D R R 11,03 202 B o ARENIGT o
CRICK
ﬁﬁmﬁmww%ﬁﬁwmﬁwwmfm B
AR 3 ux PHIB: 795 / N0B0 RAIT 14032002 7 77 AP

- ¥
Wﬁm&ﬂémzssﬁmﬁmzoa.zozzmﬁ%'Gﬁ% o
Wﬁmﬁﬁﬂmmﬁqﬁﬁﬁ%l

f&H 1 210,

UTSHIHR (do)

i

W@?%Nfﬁ?ﬁﬁ (F0),
989 | A



£ 8~y

70 r‘__\/%/’—_‘ -
e 7 (777°/,

;;Cv—:‘;) 12 (1'13) f3(8r0) 1Y (8-0), /r(jf"), }}- (
— o
7 ~ = BT g piu e

= b kel g7-7 ¥

c1-1%) At

'}:(— CHDI oy J bl o C
i g Jl 1Y en naﬂ‘ﬂ, a%’\ Jar Z/&Fﬂ
2
j‘;, d sl
L o /g\\so/
N '),7/
C:& “\g\"’

“hliaYy :l?ﬁqw,!(_ﬁ(\_

o

W ool W
- i y mﬂ""\ Pt (SJ_”;‘\J'@:T /"{7\
\“‘QF‘W

\
Y, (1-13), 1,103y -1y (5 1 (6.9 T3 T 6r<~o)w5m
/ » I3 -

'1818-2) Y (153 5

pTo




.
| )ﬂ' | WA 1(%13\517‘}’ 'Z,'SV”(
&fﬂz%\ﬁ\fﬁ(:‘!wm \q‘;ﬁ[w

128

N

"
k ™
e T B P Ny GOy X o dihhd qTCdH Vo1,

AT <Je<,

3 #ﬁmwﬁad\\‘”\%‘mim AT
o

o LEgc ?ﬁ
i T Y
| T

TEHS!LDAR
BADKHAL



At wRegpg

: | ¥ ¥ 'I

§ ‘:Iﬁ”‘-l 129
:hlem.m A1 IR 38 (&M]u).mﬂ 129 0222322

6“&2 l”‘“ \Q\‘;, 'a‘h‘\l 171 Iha(:[qh'i li\{‘“h o

PHIh: HEL" (.M. ;Q\Q\DJ’
ar g "
489 | %]63/2/7,
, No.
foy /2022 or OA
hE Reg. Compliance of Hon'ble NGT oder dated 02/02/20
7. 69/2022. - 1-10givl Rl bt A1opqp | | ——
GOl QU o wed, ARG B v i 1463, oD 23022
a2 B T

SWIgd favg & wag & sy agud AT

o - g . \ s oS Dy w9 Having
L 0uliodlo g1 300 -0 69 /2022 g1 ey aifRc fed T & « 2. Having

regard to the seriousness of the allegations, it appears necessary to ascertain the
factual position in the matter though a joint committee of the principal Chief
Conservator of Forest ( HoFF), State of Haryana and the District Magistrate-
Faridabad. The District Magistrate- Faridabad will be the Nodal agency for
coordination and compliance. The joint committee may meet within four weeks
aad under take site visit and look into the grievence of the applicant. Factual and
a~tion taken report may be furnished within three months by e-mail at

;udicial-ngt@qov.in preferably in the form of searchable PDF/OCR spport PDF and

not in the form of image PDF.” 3 1<l &l Yol § SERDITTS BV Tdla oIV
U3 uH @i 107 109, [AHIe 17.022022 @RI Hidl ey &g HAS bl T
Cop | QU whardrE & el & I A FTeaierd) gy aiid el
i undiodindioy wdardie g1 AT wles 10 M/s sve Ventures and Lahari
doiders 1 R Tl Q@ TbAl BAE IR Gy g ey i BT
Coard ) 18 bcts @l i I8 fRUT 1A R Sdd i guoyere) od o 40

“deld d-d "-.',U f:1 Skl ¥l WX bl \.5”4‘”‘\:‘}’ lljt;gﬁl ‘lk'k‘n ,‘]‘il dagd 42l

L oudodiouo 1900 ) uitel B 4 Gl eId S g gt ) wi B

)')?‘:')




o 130
1l (oot vl e UL W b9 -
el P ) Wil yitd bl gfrdel &1 St ol
Al LAl 1301 2020 1 (2. o

\ A ey Wefify ot ol THH fSrauy famntia
8 L] B X R O A A PR Y e '
SR gy dof yqapet fEIE 10 100 /0452, fa-id

012020 dith Bl AL Sy oy g dan dxd el ARyl
HAlet Qi s faar gy M Qg iy Ry o G2 RGN
HHOMIROMIRO 1024 72020 241411 ot &y o el qd ofy| ga werT
TIOUCOUINTO 1900 &) 1YL 4 | o

111 Vo R 3

| oy ¢ - § g 7. Y . ‘ l :
L QR RIS Sd vt gy g (b AR DT HETS ¢

l) el YUY ulfl Uy Ve }‘: ‘-3"‘}(»‘] \]](“ q‘[(h] . 5 (l”:} ”:: ﬁ C]\S\] Lm ’I”JJ'[
) UA b TR el vl e MUREEICES TG 31dgdd (1]1114]];5\1 {‘((1\!)@(1 2

o ofde] ]l”(}')ll ’{J(n |

a1 T T (@),
HACAG |

IR BRI
) U U U el il tYialdia B piiids 146 i
1 op 2022 b el A1 gaded U apr) Siragad i) g utd gl

o sd —
a1 it ey (@),
EMEACICE




131

—
(G MARKING LisT OF syc LEHR! - JA)
St:No  |species REEN FIELD cOLONY SARA! KHAWAZ= [Remarks
. Girth class

1 - ) 4 — — |
; {NEEMm T ; , ey — lafs
ER T Te— e ——
I — JHCERL i o - S ﬁv-"”‘”g‘s_f ]
R T —
J e T oLy e
E T R - jj%_/f
F_____ SOOBABOOL 0 d,_ﬂ_!_dea~f—Eﬂé"“’”—_"'—
11? BAD 270 18 _G,/S,./
111 PIPAL o5 v G/S ——
}}i Al 125 _;dd_lgtﬂ_ﬂ,__,,Sﬂﬁi_—-——-—f———*—j
13 NEEM 183 _____HJA__FH__,,_féﬁie——-—f————-‘-j
L. PIPAL 180 1A G/S
A5 PIPAL 150 w65 |
|16 BAD 105 I _,d__HZQEZ::::::::::j
'[17 PIPAL 70 v _@LS_(___.______A
18 PIPAL 60 IV 525,__,__ﬂ___J
19 PIPAL 55 v G/S 1
B Y 120 nAT"f:::jEQEZfi:j—— |
21 PIPAL ' 150 " G/S

122 NEEM 120 1A G/S

23 SIRS 170 1IB G/S

24 SAFEDA 210 8 G/S

125 JJALEBI 107 Il G/S 0
26 SAFEDA 190 IA G/S |
27 JJALEBI 240 IB G/S [
28 AMALTASH 69 v G/S

29 MOLESHRI 49 v G/S

30 MOLESHRI 100 i G/S

31 SIRS 140 IIA G/S _ij
32 BOTAL BRUSH 71 IV G/S !
23 PIPAL 300 I G/S —
33 |

134 PIPAL 230 B G/S ]
35 BAD 135 A G/S |
T 169 B |G/S |
37 AMUN 140 A oS .
e o[ W ors i
19 PIPAL _ 110 Il G/S '
a0 SRS 125 .l Gls —
i lsoomasoor 01— G/s ]
o e e L /s e
PN CT TN 1w e
VI (LA — I (I S v e ]

;‘!f!va‘
4&°5A RaéaLLé%EtOHmecuy

Farigabad

y— P ————

=S .




42

o 132
_JPPAPR; .
AL 110 i G/S ]
_NtEm 164 I T I—
ALy, 166 1A G/S5 —
| MU“;(“[-I'IV ) A v I (’/5
{SIRS 120 A 34—
" E’]Pm - ~ s [ — (’_/c‘ —
IMuscyy o 120 N [ — T — -
B YT — 1o ) W fes
iir)H/\K i 90 N G/S —
22 DHag e 82 7 L. IO—— G_ls-l ot
Ny ——————— 100 TR B,
57 T to—— 180 T A LY —
fo——{NEEM 120 ———— T 65
128 SIRS _ o m d—— |
E;SH—‘—‘_q?ﬁﬁg_‘__'—-"_“““‘———gf 170 B 1S G/S
160 PIPAL = _—JB———-—*—G’/S_‘—_*_]
El—_ﬁm 120 wﬁﬁ_ﬁ____o/s O
I}’z\&E&M 150 1B G/S .
l63 SAD 210 B G/S
= 70 v G/S |
64 SIRS 160 1B G/S
62 DHAK 100 I G/S
66 MUSCUT 130 A G/S
o7 DHAK 100 1 G/S
68 MUSCUT 130 1A G/S
169 SIRS 180 1A G/S
70 NEEM 150 8 G/S
71 NEEM 120 1A G/S
72 MUSCUT 140 1A G/S
73 MUSCUT 120 1A G/S
174 DHAK 90 1l G/S
175 NEEM 90 I G/S
176 ) JALEBI 180 IA G/S
77 NEEM 110 i G/S
178 PIPAL 150 I8 G/S
79 JIALEBI 170 I8 G/S
20 JJALEBI 80 v G/S 1
'81 NEFEM 150 I8 G/S
82 SIRS 80 v G/S
83 MUSCUT 150 IR G/S
84 |JJALEBI 150 UL G/S
Fr BE 100 ::L‘ G/S |
86 SIRS 110 “: G/S !
B/ NHEM i — 63 N
B8 [NLEM BL - I
I LT = e —
90 E;f\[)_~_ - S 1 )0 = =l |l/\“ i ()[5* ——e ll
CIR L T— it —— s
92 INtem {100 e —— s 4
f'”_"—_ﬂ —p—ﬁ,\pm f,0) ”'i = (‘l‘fcn S __;
I()a _ﬂ")lRS o 110 (3/\ - |

% aa( 4% Otticer (T)

Faridahad



(110
1111
112

— e

[
113
114

JAALL 1)
P PAPR| A
MUSC U1 o
MUSC St
MUSCU | :/Im
JIALEB T
SAFEDA 1K)
SAFEDA a0
NEEM 140
JIALL B T80
NEEM 190
JIALEBI 170
JIALL B 1/0
-J JALLBI 110
P PAPRI 170
INFEM 110
JIALLBI 180
ruatis 150
InFEm 100
SIRS 7 120
BELPATTIR 60
InEEm 110
NEEM 70
NFEM 210
1?.}103(,1”' 140
o parn 60)
. p.;;”;im 1/0
P PAPRI a5
ToarTut 3
pipal 1/0
RIRYE |60
e pavei | 50
TiALi B 55
{ .
If RANCH / )
[FRANCH L4
 [rrANCH ) 22
~ |rrANCH 25
FRANCH 7'
?’,OOH/-H’)’J, 3/4
j'/}’ﬁ'./-;‘,’ﬂl */'-
[500BABOO |2/
?’,’;()i',/-“.’)’)' |20
T',f;r,,‘:/- BOOI ./'f
.‘ JALE B | /0)
| AlLTB ;‘.‘,’;
AL B 1/0
'a
JALEE !-‘JU

S S——

1%




(1
Y
10
(147
118
119
150
151
154

RE

JIALL I
FIALL 1)
VAT 14
FIALL 1Y
JIALL Y
NEEM

JIALL )
JIALL 1)
JIALE B

IBTAYREH
'/‘5“\"(3

/,_;F 0, v |

1,
00
10
163()
I 4
90
I 1()
10
1/()
101

C5 /)

7

Range Forest Officer (1)

. Faridabad

134

44



45

P u/size v v o ABSTRACT
. . .
AftDA |0 0 0 = A lus A [im TOTAL [vOr
KAR 0 ‘n 1 Jn 0 () f 1) |0
‘ 3 0 0 0 0 "_ t,‘ r
VDA i]‘ L y ) ) t ‘1
£ |71 32 IR -4 9 oo [1/8
ITAL &l q M )7 14 Ty e
) 32 29 21! 15 10 1153 1877/

co f2

Range Forest Officer (T!
Fandabad



|

PRIt a9 Ufvie afe™, e

R U N, Todd A T, qﬁ_w' S
, .

THOSI0THO,

89 |

fe=ie

Reg. Compliance of Hon’ble NGT Order dated 2-2-2022 on O.A. No 692022

mﬁmiﬁmﬁmmmmg%m
wHoshodo grr foto o 69 /2022 &I ey giika frd T 2 5“2 Havin
regards to the seriousness of the allegations, it appears necessary to ascertain ;hge
factual position in the matter through a joint committee of Principal Chief
Conservator of Forests ( HOFF), State of Haryana and the district Magistrate,
Faridabad. The District Magistrate Faridabad will be Nodal agency for
coordination and compliance. The Joint committee may meet within 4 week and
undertake site visit and look into the grievance of the applicant. Factual and action
taken report may be furnished within 3 months by email at judicial-ngt@ gov. in
preferably in the form of searchable PDF/OCR support PDF and not in the form of
imagePDC".wmﬁa%mﬂﬁqmgaﬁ,wmmmww
107—09 fAi® 17.22022 &N 7 e &g HAC PTTOT fpar T Bl
gqrgaﬁ,mﬂawa%aﬁ?ﬁaﬂwﬁﬁmﬁmﬂmmwawaorﬁo
pieE g i Wies Fra Rerd Mis SV.C. Ventures and Lahri Builders @1
q&‘zmﬁ\zﬁrﬁﬂmﬁmwmﬁmzﬁmﬂmw%%wﬁéwﬂ%
astrs‘ﬁrm:rﬁmwmwmwgﬁﬁﬂw a@ﬁﬁaﬁgﬂ%
R

SEN gafe® 1
ﬁmﬁmﬁﬂa@ﬁa%ﬁszm%ﬂﬂe},mmﬁwﬂﬂmﬁmﬁmﬁ
aﬂﬁmgmaﬂamwﬁqﬁé#o 100 /0452 &1 13.1.zozoarzﬁav°rrr§ oY |
! AT B9 mmmmwmﬁwm
ﬁmwmwmﬁwﬁﬂmmwo&m‘aﬂo 24/2020%@@33?1
aﬁmﬁﬂéeﬁlwwwﬁomoﬁo.qo19003%@{3@%4356{1’1
Hﬁﬁﬁ%lwwmﬂmﬁaﬁmm%mmﬁgﬁmaﬂm%lw
wwmm4maﬁﬁ,ﬁmﬁﬁﬁﬁﬂﬂm$ﬁﬂ@iﬁmﬁ
ﬂma@a@aﬁa@ﬁmw%@ﬁmﬁwﬂ%ﬁmam%’h
wwmqﬁﬁﬁmﬁ?@ﬁmm%tmwwcﬁﬁs@%%.
mw@mnﬁ%mwa%mw%tﬁmémm
arqead Hriarl & I B

1 Wi ARER
| HACER |
g0 BHI 62 fRATD 25 0y 2022
T uftr SY I HRED, 1 9T U BHIG 181 [CAD 21.4.2022
aﬁaﬁqﬂeﬁ@mmmzﬁm@%@ﬁfﬁa%\




——

e . 137

——
e,
—

MARKING L/ST r <o
— LIST OF SVC N
Sr.NTl““—-——-—LG..B_EE_NﬁEELQ_ COLONY LEHRI LTD, e

47

Speci
- gl Girth §6B¥A_IPKH
. NEEM
: PIPAL 183
3 [PIPAL NI LE. AR
NEEM it g 230 SO
. SIR e 23 Sy 300
6 P PAPRI 180
7' PIPAL 110
8 NEEM 12?
9 SOOBABOOL. =
10 [BAD : —
11 PIPAL - .
12 PIPAL -
13 NEEM R
PIPAL =
PIPAL oD
8AD T
PIPAL =
T
pw@:___' :-—-———*-:2._._-—-———;
FOAL . [ e [

RN o A 120 e e
B e WG
PRI i e S

SAFEDA

JJALEBI 107
190

SAFEDA ]

JJALEBI

JJALEBIL _—
AMALTASH 69

MOLESHR!” 49 :
MOLESHRI 100

SIRS i 140

gOTAL BRUSH 71 ¥

PIPAL :

CPIPAL e
pIPAL 230 ‘

BAD ; 135

SIRS , 169

SIRS - —
TRNIUN -t i 140 i
JAMUN

DHAK - 2 a ey
PIPAL ~[uo0 g
SIRS

SRS ___—
SOOBABOOL e &

80

NEEM : . ok
[hdati S

. SIRE i L
43 =
J

J.JALEBI 145
ke Ry




s ot
' i

P.PAPRI | TIO hT -—-[.._.-.,_ - .[||_ .

JJALEBI 165 e

NEEM T il [

75 IV G/S

JJALEBI 5
' O AR WS

MUSCUT 120

PR

i o8

1piPAL

50 |muscut .

53 |SIRS
54 NDHAK J

o5 |DHAK )
56 |NECM % A s
57 NEEM :_-“:"“_
S BB o aghn
551 T O

60 JPIERL e
0! VIREB 5o e

62 NEEM ol
63 [BAD: o il
64 SIRS L 1160 .
65 DHAK -

R D A ——_

o7 DHAK . "

68 MUSEOT s

69 SIRS 5
70 INEEM s
71 NEEM e

72 Tmuseur . .o
/3 MUSCUT S

Z’l__ DHAK

75 NEEM -

76 JJALEBI Lo

2 JNEE PR

e e g2

79 |lALEBL el

I T "
150

Berdusle MRV e e

34 JIALEBI o s

W9 |sIRS. . 100
0 BAD 190

; 93 p.PAPRI e
| 94 SIRS 10

| TEECA el




e J‘;JALEBI X ¥
G ~ [P.PAPRI , 60
e MUSCUT 120
leMustUT . 110
99 A D TR PH

100 JJALEBI ‘ |
101 |SAFEDA VRSP P TR

ERBL
T

103 JLIMESE
104 NEEM EA PUrPAC
105 JIIMEBL. E

o6 _|LALL
07 paAERl o ol o

108 (PPAPRI i i
110

0 |NEEM
' 180 _

110 |JJALEBI .

111 '7_JJALEB| _

112 |NEEM.. sy o oheRins

lll_ EBS i gt 1120 5 -
BELPATTER

1o |NEEM - [

116 __NEEM o :
' 1210

7 NEEM____— T35
MUSCUT e

pig_ —|p.rarRI

& NEEM ... e
o pafRl: . et T
i’l*f]ﬂl___.-___._--____;. :

“leipAL i
pipAL
JJALEBI e

P.PAPRI : £

JALEBL . —— ol B e
25 g

FRANCH, it i i

JrRaNCH |22 s
TRANCH. . 7 i 98 o]
25

[FRANCH {25
SOOBABOOL W bt
2h e,

SOOBABODL . o oot
? / e o, — e psm——— e = -

~[500BABOOL -
[S000ABOOL [t Dt
“TooOBABOOL ...

TIALEB 70) Py

TIIALER oot
TIAEM e

S PP 2
e
TSk - K
T NN DT |

JIALEBL

E i B

XS Z
4 - nm.-..,-.., i o

o I e



118 JJALEBI

134 ARG 32 5 T

i E) U SR SR U1 A
has LIALER) 90 LR
a6 DALEBL 190 ol Ay Fo W
TATE o RERT . T T

119 |NEEM

150 |JJALEBI
151 |)JALEBI

_ e s e
152, [LIALERN - fTn Tl \ )
153 {LIALBL o S A e e M i

Ratiga ForestOHSs! L¥)
garidanad

T




—

141

F.. | ABSTRACT

sep. _ ugsze v Ayl R e i L s TroTal
. 3

VoL
10.93

SALEDA |0
SHISHAM 10
KIKAR 30
MISC (10

g g — ‘
GEITALL A s

0 0

150 l _/ ?',__3
153 182

Range Forest Otficer (n
Fandakad

—
e ———————— T TR e f W 4N 1P TENITIL VR @ - D E



142
52

HARYANA GOVT. GAZ. JAN 15, 2013
(PAUS 25, 1934, SAKA)

HARYANA GOVERNMENT
FOREST DEPARTMENT

Notification

The 4™ January, 2013
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Faridabad

Mewat

Gurgaon

Mohindergarh

Rewari

Bhiwani
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CHEDULE

Panchkula Tehsil

Villages

Kalka
Panchkula
Naraingarh
Jagadhari
Chhachhrauli

Ballabgarh
Faridabad

Nuh

Ferozpur
Jhirkha
Gurgaon
Sohna
Pataudi
Narnual
Mohindergarh
Rewari

Bawal

Kosli

Dadri
Bhiwani

Loharu

ireas lying on North side of metalled &

anetalled road connecting Chandigarh

Nancbkula, Ramgarh, Raipur Rani,
araingarh, Sadhaura, Bilaspur, Chhachhrauli’

D.adupur and reaching Jamuna river nea;

villages Nathanpur and Lakur.

Areas lying on western side of Delhi —

Ballabgarh road and northern side of

Ballabgarh-Sohna road.

Areas lying on western side of Delhi — Alwar

Road.

All revenue estates of Ferozepu Jhirka Tehsil.

All revenue estates of Gurgaon Thesil.

All revenue estates of Sohna Tehsil.

All revenue estates of Pataudi Tehsil.

All revenue estates of Narnaul Tehsil.

All revenue estates of Mohindergarh Tehsil.
All revenue estates of Rewari Tehsil.

All revenue estates of Bawal Tehsil.

All revenue estates of Kosli Tehsil

Areas lying on western side of Dadri, Bhiwani,

Tosham, & Hisar road.

KRISHNA MOHAN

Additional Chief Secretary to Government, Haryana,

Forest Department.
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Farigabad (Planning) Iy /;,,9/

District Town Planner,
DEPARTMENT OF TOWN AND COUNTRY PLANNING o

HSVP Office Complex, Gector-12, Faridabad, Tel No 0129-2986341 ) ‘2 ,.7-L /{ 7 7

_-’-"W-

Fomail: dipb. faridabad tcp@gmall.com
,

Deputy Commissioner,
Faridabad.
Dated: oS /0 6 {2402«94

Memo No 4‘% q-,
to be held on 17/06/2022 at 11:00 AM regarding status of NGT
d OA No. 234/2022. e ——

dated- 13.06.2022.

Sub: - Review Meeting
Cases of OA No. 69/2022 an

Reft- Your good, office memo No. LFA-11/2022/696-700

With reference to s
raised by Sr. AAG Haryana in the brief note received vide lette

etail report regarding the same is as under:-

ubjected matter, it is intimated that the copy of complaint and issucs
r under reference have been

examined and the d
C. Lehri in the Revenue Estate,

1. The complaint is regarding land owned by M/s S.V.

Sarai Khawaza, Sector-43, Faridabad.

The main issue involved is regarding the issua
g under

nce of LOI for developing residential
Natural Conscrvation Zone. in

plotted colony on the said land inspite of bein
erall concept of NCZ introduced in the

this regard a brief comprehension of the ov
otifivd in the year

Regional Plan- 2021AD (hereinafter referred to as RP-2021),
n of concept of NCZ, 11s components and the

2005 and the facts relating to evolutio
for its identification on ground

subsequernt efforts/deliberations held

are detailed

out below:-

The RP-2021 have made provisions for earmarking & maintaining NCZ,
which comprises of major following categories of natural features, identified as

environmentally sensitive areas:
(ij Aravali range in Rajasthan and Haryana Sub-regions and its extension as the

Ridge in NCT-Delhi, .
(i) Forest areas and Sanctuaries,
(iiij Rivers and Tributaries of Yamuna, Ganga, Kali, Hindon&Sahibi
bodies such as Badkhal Lake, Surajkund, Damdama,

(ivy Major lakes and water

Siliserh Lake, etc.
(v Ground water recharging areas such as water bodies, ox-bow lakes and paleo

channels.

a) That the NCZ was reflected in the proposed land use map of
analysis done by NRSC on the basis of satellite imagerics of the ye
Ground Truthing. Therefore, the State Government took up the issues

‘\%\%K <l

Ri*-2021 solely on the

basis of the ar 1999

and without any
of Ground Truthin
Board, New Delhi (herein

g of the areas under NCZ before the National Capital Region Planning

after referred to as ‘NCRFPB)).

QTP igrmpsding #1iech Jural01}
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That the issues relating to ig
deliberated by the NCRPB ip ;
. i

Board decided
that NCZ in
. NCR g T
detailed Groung Truthing alo be delineated by each participating State based on

entification of yCZ, as raised by State of Haryana, were
ts Special Boarg meeting held on 25.04.2014, wherein the

The Terms of Ref, ng with verification of State Revenue record.
e X
- rence (hereinafter referred to as TOR) for ground truthing of NCZ were

conveyed by NCR
Nakin y . PB on 12.08.2014, wherein four teams (One cach for each Sub Region)
med with the following composition:-
i) N .
odal Officer from NCR participating State:-

a. Principal Secretary, Town & Country Planning, Department, Govt. of
Haryana.

b. gﬂ_ncl.lpal Secretary, Housing & Urban Planning Department, Govt. of UP.

S Trincipal Secretary (PWD), Govt. of NCT-Delhi.

Pripcipal Secretary, Urban Development Housing & LSG, Govt. of
Rajasthan.

Chief Regional Planner, NCRPB.
Group Head, Urban Studies Department, NRSC.

ii)
i)

iv)  Chief Town Planner/Chief Co-ordinator Planner, State T & CP Department.
\{) Inspector General of Forests, State Forests Department.
vl) Senior Level Officer from State Revenue Department.
vu) Senior Level Officer from State Geology Department.
viii)  Representative of Ministry of Environment & Forests, Govt. of India.
ix)  District Magistrate/Deputy Commissioner of respective districts of all NCR
constituent areas.
x)

Divisional Forest Officers of respective districts of all NCR constituent areas.

d) The State Level Committee (hereinafter to referred as SLC) constituted, as per TOR, for

e)

State of Haryana for ground truthing of NCZ has deliberated in detail over the
modalities to be adopted for ground truthing of NCZ and for assisting the SLC, nine
District Level Sub Committees (hereinafter referred to as DLSCs) were constituted under
the Chairmanship of respective Deputy Commissioners having following members for
carrying out the Ground Truthing of the NCZ areas in their respective districts of
Haryana Sub-Region of NCR:-

i) Divisional Forest Officer.
ii) Representative of NRSC.
iii) Representative of NCRPB.
iv) Representative of MOEF.
v) District Mining Officer.
vi) GIS Analyst, Forest Department, Haryana.
vii) District Town Planner.

The matter has been deliberated in various meetings of NCR Planning Board and

accordingly, time to time, instructions have been given to DLSC by the State Level
Committee to finalise the report regarding area under NCZ.

In the 39t meeting of NCR Planning Board held on 05.10.2020, the following decision
was taken:-

« . It was decided that State Government of Haryana would finalise the
areas under NCZ as per the Satellite Imagery, revenue records and the ground
truthing as per definition/categorisation of NCZ provided in the Regional Plan-
2021. As far as the delineation of Aravali on the basis of MOEF Notification
dated 07.05.1992 is concerned, Govt: of Haryana will decide on the basis of

A8 | mraarging leniers hune 027
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rev b i ‘
be f:t?c g o Sateliit "Magery and groynd truthing. Thereafter, the same will
mated to the Board for information g per the NCRPB Act. ..."

clariﬁcations/ guidance w
for the issues |

Subsequently,

ere given to District Level Sub Committees

Involved in Ground 'I‘ruthing of NCZ in their respective Districts.
Accordingly, Co

mplying the directiong received, time to time, from the State Level
Committee, the final report of District Level Sub Committee, Faridabad was sent on
consideration by State Level Sub Committec.

Now, as per th

€ RP-2021, the impugned site falls under NCZ. However, as per the
above mention

ed report of DLSC, the same has not been included in the area under
NCZ in District Faridabad as the same does

not fall under any of the
aforementioned categories prescribed as NCZ in the RP-2021.
4.

It is intimated that the License no.50 of 2022 issued vide DTCP memo no.11246

dated-25.04.2022 has been granted for area measuring 5.00625(impugned land)
with the following condition

imposed on the developer:-

“That the Jinal decision of State Level Committee on recommendation of District
Level Committee regarding inclusion/exclusion of applied land from NCZ category

shall be binding upon You and you shall abide by the same.”

This is for your information and further necessary action, pleas

.
.

Xe
@\ District Town Planner,

Faridabad,
Endst. No. 4’9—1‘0'1")

Dated: 3 [06[2022.
A copy is forwarded to the follow

ing for information and furthe
please.

1. Director, Town and Count

I' necessary action,
ry Planning Haryana, Chandigarh.
2. District Forest Officer, Faridabad.

District Town Planner,
Endst. No. 4 ".'“" ' .

Faridabad,
Dated: -tsfotla—m.

A copy is forwarded to Sr. Aditional Advocate General
India for information and further necessary actio

Haryana, sy a
n, please, y Preme Court of

@k\’ District Town Planncr.
Faridabad

DT rermmrmey @t ase £
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OFFICE OF

Dy. Conservator of Forests, Faridabad

Forest Department, Haryana
Sector 14, llyo pass Road nenr Rose Garden i’uridabad Tel: 0129-2286760 E—ma:ldfoﬂ)dzfimmarl com

wwwwwwwwwwwwwwwwwwwwwwwwwwwww
O 0 0 D D A5

No 5—_5—0 ”dwj oY —F -2
To Deputy Commissioner,
| Iaridabad,
Subject: - Submission of latest status report in OA No. 69/2022 and 234/2022 of Hon’ble

NGT in view of Judgment of Hon’ble Supreme Court of India on Civil Appeal
No. 10294 of 2013,

Ref: Your letter no. 1234/2022/1FA dated 22-7-2022
Please refer the report dated 1-7-2022 submitted by this office to your office in O.A. No.

69/2020 and OA No. 234 of 2020 of Hon’ble NGT.
The area under consideration in O.A. No. 69/2022 is recorded as Gair Mumkin Pahar

in revenue estate of Sarai Khawaja and is closed under General Section 4 of PLPA where felling of

trees require prior permission of Divisional Forest Officer.
In similarly situated land, in O.A No. 407 of 2017, the Hon’ble NGT vide their order

dated 05-03-2019 has declared the land under consideration as a deemed forest. The said land is
recorded as Gair Mumkin Pahar in revenue record and falls under revenue estate of Sarai Khawaja,
has cover of vegetation and is closed under General section 4 of PLPA, where felling of trees
requires prior permission of Divisional Forest Officer. However, this order of the Hon’ble NGT has
been challenged in the Hon’ble Supreme Court in CWP No. 4977 of 2019 in the matter of M/s Ajay

Enterprises Pvt Ltd Vs Lt. Col. (Retd.) Sarvadaman Oberoi and others.
It is further submitted that Hon’ble Supreme court in the said matter vide its order dated

08-04-2022 directed as under:-
“ List these matters afier the pronouncement of judgment in SLP (c) No. 10294 of

2013 and connected cases in the following week,”
The judgment in the connected relevant case has been pronounced by the Hon’ble

Supreme Court and now the matter of M/s Ajay Enterprises Pvt Ltd. will be heard and decided.
Whether the land under consideration in O.A No. 69 of 2020 is to be treated as
deemed forest or not, will get ascertained after the CWP No. 4977 of 2019 in case of M/s Ajay
Enterprises Pvt Ltd., gets decided by Hon’ble Apex Court.
Furthermore, at present there is no approved definition of deemed forest.

This is for your kind information and necessary action.

Deputy conservator of forests,
Faridabad
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ITEM NO.9 COURT NO.5 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 4977/2019

M/S AJAY ENTERPRISES PRIVATE LIMITED Appellant (s)
VERSUS
LT. COL. (RETD.) SARVADAMAN SINGH OBEROI & ORS. Respondent (s)

(FOR ADMISSION and I.R. and IA No.81476/2019-STAY APPLICATION and
IA No.81477/2019-EXEMPTION FROM FILING O.T. and IA No.81479/2019-
PERMISSION TO FILE LENGTHY LIST OF DATES and IA No0.81473/2019-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

WITH
C.A. No. 5067/2019 (XVII)
(IA No.86003/2019-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.86001/2019-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Date : 12-07-2019 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE SURYA KANT

For Appellant(s) Mr. Tushar Mehta, SG
Mr. Anil Grover, AAG
Ms. Noopur Singhal, Adv.
Mr. Rahul Khurana, Adv.
Mr. Sanjay Kumar Visen, AOR

Dr. A.M. Singhvi, Sr. Adv.

Mr. Shyam Diwan, Sr. Adv.

Mr. Avishkar Singhvi, Adv.

Ms. Malini Sud, Adv.

Mr. Shashwat Tripathy, Adv.

Mr. Vinayak Bhandari, Adv.
Nipun Katyal, Adv.

Ms. B. Vijayalakshmi Menon, AOR

For Respondent(s) Mr. P.S. Patwalia, Sr. Adv.
Serepuetl e Ms. Anita Shenoy, Sr. Adv.
mﬁﬁﬁ%w Mr. Ritwik Dutta, Adv.

Date: 20. 7.13

Reacon' T Ms. Meera Gopal, Adv.

Ms. Srishti Agnihotri, Adv.

Ms. Natasha Dalmia, Adv.

Ms. K. V. Bharathi Upadhyaya, AOR
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UPON hearing the counsel the Court made the following
ORDER

Applications seeking exemption from filing official
Translation and Certified Copy of the impugned order are allowed.

Issue notice.

Learned counsel is permitted to file counter affidavit within
a period of four weeks from today. Rejoinder affidavit within two
weeks thereafter.

List after six weeks.

There shall be no cancellation of any permissions granted, in

the meanwhile.

(R. NATARAJAN) (RENU DIWAN)
COURT MASTER (SH) ASSISTANT REGISTRAR
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ANNEXURE A-18

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

O.A No. 69/2022

Parul Bawa
......... Petitioner
Versus
State of Haryana & Others
........ Respondents
INDEX
Sr. Particulars Dated Page No.
No.
§ Affidavit of T.L. Satyaprakash, 1-8
Director General, Town and Country
Planning Department Haryana
2 Copy of the Licence No. 50 of 2022 | 22.04.2022 9-13
dated 22.04.2022. (Annexure R-1)
3. Copy of the letter dated 01.06.2022 | 01.06.2022 12y 15
(Annexure R-2)
4. Copy of the minutes of the meeting | 05.10.2020 16-2%
held on 05.10.2020 (Annexure R-3)
3. Copy of the order dated 06.07.2022 | 06.07.2022 2?—23
(Annexure R-4)

Place: Chandigarh
Dated:13.09.2022

(T.L. Saty

eigkasﬂ)
Director General,

Town and Country Planning,
Haryana.




151

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A No. 69/2022

Parul Bawa
......... Petitioner
Versus
State of Haryana & Others

........ Respondents

Reply of T.L. Satyaprakash, Director
General, Town and  Country
Planning Department Haryana.

I the above named deponent do hereby solemnly affirm and
declare as under:-

1. That the grievance in the instant application filed by Advocate Parul
Bawa is regarding unauthorized cutting of trees in the alleged forest

land falling under Aravalli Hills near Green Field Colony, Village

’eﬁ & Sarai Khawaja, Khasra No. 70, Faridabad, Haryana by M/S SVC
~Y

4 Ventures and Lahari. Further vide order dated 08.08.2022, Hon’ble

] /

Tribunal has directed the answering respondent to file
response/reply to the allegations made in the
application/observations made in the report of the Joint Committee
submitted on 28.04.2022 vide e-mail dated 28.04.2022 and

supplementary report dated 05.08.2022 vide email dated
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05.08.2022. Therefore, answering respondent is filing present reply
giving details regarding grant of licence no. 50 of 2022 dated
02.04.2022 to SVC & Lahari and suspension thereof, explaining the

relevant facts.

_ That it is submitted that Licence No. 50 of 2022 dated 22.04.2022

(copy enclosed as Annexure-R/1) was granted under the provisions
of the Haryana Development and Regulation of Urban Areas Act,
1975 (in short called as Act of 1975) and the Rules made
thereunder for setting up of an Affordable Plotted Colony under
Deen Dayal Jan Awas Yojna Policy 2016 on the land measuring
5.00625 acres comprising of Khasra vNo. 70//8/2 min(3-12), 9/1(1-
13) 12/2(1-13), 13(8-0), 14(8-0), 17/2(7-10), 18(8-0), 19/1(1-13)
(Total 40K-1M)to SVC & Lahari (hereinafter referred as to Project
Proponent) by the answering respondent. Inter alia one of the
conditions (condition no. 5) for granf of licence is “that the final
decision of State Level Committee on the recommendations of the
District Level Committee regarding inclusion/ exclusion of applied
land from NCZ category shall be binding on the colonizer and he shall
abide by the same. In case of any decision of State Level Committee
contrary to the recommendation of District Level Committee, the
license shall be withdrawn and no claim, whatsoever, shall be

entertained.”
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It is further submitted that similar condition was also imposed
in the LOI dated 03.11.2021 while proposing to grant licence for the
above said colony. The colonizer was further directed to submit an
indemnity bond indemnifying DTCP with regard to loss, if any,
occurred due to submission of documents for grant of licence. It
was only after the colonizer accepted the condition and submitted
undertaking and indemnity bond as per conditions of Letter of

Intent, the licence was granted.

It is further clarified that vide this office memo dated
01.06.2022, condition no. S of licence no. 50 of 2022 has been
amended which now reads as under “that the final decision of State
Level Committee on the recommendation of District Level Sub
Committee regarding inclusion / exclusion of applied land from NCZ
category shall be binding upon you and you shall abide by the
same.” Copy of the letter dated 01.06.2022 is attached as

Annexure- R/2.

. That it is brought to the kind of this Hon’ble Tribunal that the site

falls under NCZ category as per NCR Regional Plan 2021 AD.

However, in the 39t meeting of the National Capital Region
Planning Board held on 05.10.2020 under the Chairmanship of

Hon'ble Minister of State (IC), Housing and Urban Affairs and
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Chairman NCPRB, it was decided that State of Haryana would
finalize the areas under NCZ as per the Satellite Imagery, revenue
records and the ground truthing as per definition/ categorization of
NCZ provided in the Regional Plan-2021. Thereafter, the same will

be intimated to the Board for information as per the NCRPB Act.

Copy of the minutes of the meeting held on 05.10.2020 is attached

as Annexure- R/3. Accordingly, now the State has to finalize the
areas under NCZ after carrying out actual ground truthing exercise
duly supported by the entries in the relevant revenue record and
after finalization of the same, intimation is required to be sent to

the NCRPB for information.

. That as per ground truthing report of District Level Sub-Committee

(hereinafter referred as to ‘DLSC’), the land in question has been
recommended to be excluded from NCZ. DTP (P) Faridabad vide
memo no. 2947 dated 20.06.2019, forwarded the detailed khasra
wise ground truthing report tothe O/o CCP(NCR). As per said
report, khasra nos. 70//8/2 (7-9), 9/1 (1-13), 12/2 (1-13), 13 (8-0),
14 (8-0), 17/2 (7-10), 18 (8-0), 19/1 (1-13) were recommended to be
excluded from NCZ. It was stated in the ground truthing report that
the site is completely surrounded by developed plotted colony, and

earlier was under a running factory and the plantation was reported
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to be self grown (not natural). Therefore, the said land was
recommended for exclusion of NCZ.

However, the report of DLSC is yet to be approved by the
State Level Committee (in short called as SLC) and Government of
Haryana.

Accordingly, the LOI proposing to grant licence was issued to
Project Proponent on 03.11.2021 with additional condition no. 11
that applicant shall abide by the final outcome of the decision of
SLC taken on the issue of NCZ as per recommendation of DLSC
regarding exclusion of site from NCZ category. Further, an
indemnity bond was also submitted by the Project Proponent. To
further safe guard the interest of the State, an additional condition
was also incorporated in the licence, that applicant shall abide by

the final decision of SLC on the recommendation of DLSC.

. That it is also submitted that the ground truthing reports of DLSC

for districts of Rohtak, Jhajjar, Mewat, Jind, Palwal & Bhiwani
stand accepted completely by the SLC (NCZ), while the DLSC
recommendations of Panipat & Sonipat stand accepted partly
(excluding the area under Yamuna river). These accepted reports
are yet to be considered by the Government for approval and hence,

the areas under NCZ are yet to attain finality.
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The ground truthing recommendations of DLSC at Faridabad
are yet to be accepted by the SLC (NCZ) and approved by the
Government on the lines as decided in the above mentioned
districts. Hence, the NCZ areas are yet to attain finality for the
Faridabad district.

. That it is submitted that the Department was of the considered view
that the recommendations given by the DLSC regarding exclusion of
the site from NCZ category will be approved by the SLC shortly. It
was in view of the above said position that licence no. 50 of 2022
dated 22.04.2022 was granted to SVC & Lahari for setting up of a
Affordable Plotted Colony under Deen Dayal Jan Awas Yojna Policy
2016 on the land measuring 5.00625 acres in Seétor—43, Faridabad.
. That it is also pointed out that recently NCRPB has published Draft
Regional Plan-2041, wherein the term Natural Zone has been
introduced. The objections to said Draft Regional Plan are yet being
submitted to NCR Planning Board. Final Regional Plan 2041 is yet
to be notified.

. That releasing by the Department that the finalization of areas
under NCZ in District Faridabad is likely to take time, licence no.
S50 of 2022 dated 22.04.2022 was suspended vide order dated

06.07.2022 till the finalization of the issue of NCZ in District
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Faridabad. Copy of the order dated 06.07.2022 is attached as

Annexure- R/4.

- That regarding creation of third party rights on the land for which

licence no. 50 of 2022 was granted, it is stated that the District
Town Planner, Faridabad vide letter dated 22.08.2022 had informed
that as per the information received from Tehsildar, Faridabad vide
letter dated 16.08.2022, the land in question is under the
ownership of the project proponent i.e. M/s SVC & Lahari. No
further registration of any sale deed has been executed. The project
proponent vide letter dated 18.08.2022 has also informed the
District Town Planner, Faridabad that no third party rights have
been created by the colonizer in the licence granted project.

That even otherwise, the project in question has not been registered
with HRERA as per requirement of Section 3 of the Real Estate
(Development and Regulation) Act, 2016. Without getting the
project registered with HRERA, no colonizer can create third party
rights on the licenced area.

A perusal of the facts stated above would reveal that earlier
licence no. 50 of 2022 for setting up of an Affordable Residential
Plotted colony on the land measuring 5.00625 acres in Sector-43,
Faridabad was granted with the presumption that the

recommendations of the DLSC in respect of Faridabad would be
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approved by the SLC shortly. However, the same is yet to be
finalized and likely to take more time. Therefore, licence no. 50 of
2022 has been suspended. The case for restoration of the licence
would be examined only after the report of DLSC is approved by
SLC and the Government of Haryana. Further, as per information
supplied by the colonizer, no third party rights stand created on the
land in dispute. ‘

11. That it is respectfully prayed that the above said affidavit may

kindly be taken on record of the Hon’ble Tribunal.

Place: Chandigarh (T.L. Satyap]akash)
Dated:13.09.2022 Director General, Town & Country Planning,

Haryana.
VERIFICATION:
Verified that the contents of para No.l1 to 11 of the affidavit
are true and correct to my knowledge and based on information derived
from the official record, which are believed by me to be correct. Legal

submissions are based on advice.

o

Place: Chandigarh (T.L. Satyaprakash)
; Director General, Town & Country Planning,
Dated:13.09.2022 Haryana.

Certified *hat the Affidavit 1 <PA ; 0

nas been re@d over & expidines . €
deponent ¢ exocutant an. J
hereby to unaerstand the sar . he

time of making & signung the gocument
thereal,
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Annexure-R/1

Directorate of Town & Country Planning, Haryana
Nagar Yojana Bhavan, Plot no. 3, Sector-18 A, Madhya Marg, Chandigarh
Web site tcpharyana.gov.in - e-mail: tcpharyana7@gmail.com

FORMLC -V
(See Rule 12)

License No. 50 of 2022

This License has been granted under the Haryana Development and

Regulation of Urban Areas Act 1975 & the Rules 1976 made there under to SVC &
Lahari with Regd. Office: Plot no. 509-F-lll, Road no. 86, Jublee Hills, Hyderabad-
500033 for setting up of an Affordable Plotted Colony under Policy 2016 Deen Dayal

Jan Awas Yojna over an area measuring 5.00625 acres in the revenue estate Village

Sarai Khawaja, Sector-43, District-Faridabad, Haryana. ‘

 »

The particulars of the land, wherein the aforesaid affordable plotted colony is to
be set up, are given in the schedule of land annexed hereto and duly signed by
the Director, Town & Country Planning, Haryana.

The Licence is granted subject to the following conditions:-

a)

b)

That the affordable residential plotted colony will be laid out in confirmation
to the approved layout/building plan and development works will be executed
in accordance to the designs and specifications shown in the approved plans.

That the licencee shall abide by the Deen Dayal Jan Awas Yojna policy dated
08.02.2016, subsequent amendments from time to time and other direction
given by the Director time to time to execute the project.

That the licensee shall deposit an amount of Rs. 61,54,064/- against
Infrastructural Development Charges in two equal installments. First within 60
days from issuance of license and second within six months be paid online at
www.tcpharyana.gov.in. In failure of which, an interest @ 18% per annum for
delay period shall charged.

That the licensee shall deposit the balance amount of External Development
Charges of Rs. 295.4829 lacs in equal 6 half yearly installment with interest as
per policy dated 05.12.2018 (may be seen on website www.tcpharyana.gov.in)
That the conditions of the agreements already executed are duly fulfilled and
the provisions of Haryana Development and Regulation of Urban Areas Act,
1975 and the Rules 1976 made there under are duly complied with.




f)

j)

K)
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That the licensee shall maintain and upkeep of all roads, open spaces, public
park and public health services for a period of five years from the date of issue
of the completion certificate unless earlier relieved of this responsibility and
thereupon to transfer all such roads, open spaces, public parks and public
health services free of cost to the Govt. or the local authority, as the case may
be, in accordance with the provisions of Section 3(3)(a)(iii) of the Haryana
Development and Regulation of Urban Areas Act, 1975.

That the licensee shall integrate the services with Haryana Shahari Vikas
Pradhikaran services as and when made available.

That the licensee shall transfer 10% area of the licenced colony free of cost to
the Government for provision of community facilities. This will give flexibility
to the Director to work out the requirement of community infrastructure at
sector level and accordingly make provisions. The said area has been
earmarked on the enclosed layout plan.

That the licensee shall transfer the part of licenced land falling under sector
road/green belt free of cost to the Govt. or the local authority, as the case
may be, in accordance with the provisions of Section 3(3) (a) (iii) of the
Haryana Development and Regulation of Urban Areas Act, 1975,

That the licensee understands that the development/construction cost of 30
m/24 m/18 m major internal roads is not included in the EDC rates and they
shall pay the proportionate cost for acquisition of land, if any, alongwith the
construction cost of 30 m/24 m/18 m wide major internal roads as and when
finalized and demanded by the Department.

That the licensee shall obtain NOC/Clearance as per provisions of notification
dated 14.09.2006 issued by Ministry of Environment & Forest, Govt. of India, if
applicable before execution of development works at site.

That the licensee shall make arrangements for water supply, sewerage,
drainage etc to the satisfaction of DTCP till these services are made available
from External Infrastructure to be laid by Haryana Shehri Vikas Pardhikaran or
any other execution agency. :

m) That the licencee shall Pay the differential amount if there will be any change

in the said rates from the original calculation required to be deposited as and
when demanded by the Department as the EDC have been charged on the basis
of EDC Indexation Mechanism Policy dated 11.02.2016.
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That the licensee shall obtain clearance from competent authority, if required
under Punjab Land Preservation Land Act, 1900 and any other clearance
required under any other law.

That the rain water harvesting system shall be provided as per Central Ground
Water Authority Norms/Haryana Govt. notification as applicable.

That the provision of solar water heating system shall be as per guidelines of
Haryana Renewable Energy Development Agency and shall be made operational
where applicable before applying for an Occupation Certificate.

That the licensee shall use only LED fitting for internal lighting as well as
campus lighting.

That the licensee shall convey the ‘Ultimate Power Load Requirement’ of the
project to the concerned power utility, with a copy to the Director, within two
months period from the date of grant of license to enable provision of site in
licensed land for Transformers/Switching Stations/Electric Sub Stations as per
the norms prescribed by the power utility in the zoning plan of the project.

That it will be made clear at the time of booking of plots/commercial space
that specified rates include or do not include EDC. In case of not inclusion of
EDC in the booking rates, then it may be specified that same are to be charged
separately as per rate fixed by the Govt. You shall also provide detail of
calculation of EDC per Sgm/per Sft to the allottees while raising such demand
from the plot owners.

That the licensee shall keep pace of development at-least in accordance with
sale agreement executed with the buyers of the plots as and when scheme is
launched.

That the licensee shall arrange power connection from UHBVNL/DHBVNL for
electrification of the colony and shall install the electricity distribution
infrastructure as per the peak load requirement of the colony for which
licencee shall get the electrical (distribution) service plan/estimates approved
from the agency responsible for installation of external electric services i.e.
UHBVNL/DHBVNL and complete the same before obtaining completion
certificate for the colony.

That the licensee shall complete the project within seven years (5+2 years)
from date of grant of license.

That the licensee will pay the labour cess as per policy instructions issued by
Haryana Government.
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x) That the licensee shall submit compliance of Rule 24, 26, 27 & 28 of Rules
1976 & Section 5 of Haryana Development and Regulation of Urban Areas Act,
1975, and shall inform account number and full particulars of the scheduled
bank wherein licencee have to deposit thirty percentum of the amount
received from the plot holders for meeting the cost of Internal Development
Works in the colony.

y) That the licensee shall deposit the balance amount of EDC as per policy dated
05.12.2018 (may be seen on website www.tcpharyana.gov.in).

z) That the licencee shall permit the Director or any other officer authorized by
him to inspect the execution of the layout and the development in the works
in the colony and to carry out all directions issued by him for ensuring due
compliance of the execution of the layout and development works in
accordance with the license granted.

aa) That the licencee shall follow the provisions of the Real Estate (Regulations
and Development) Act, 2016 and Rules framed there under shall be followed by
the applicant in letter and spirit.

3. That you shall execute the development works as per Environmental Clearance
and comply with the provisions of Environment Protection Act, 1986, Air
(Prevention and Control of Pollution of Act, 1981) and Water (Prevention and
Control of Pollution of 1974). In case of any violation of the provisions of said
statutes, you shall be liable for penal action by Haryana State Pollution Control
Board or any other Authority Administering the said Acts.

4. That the 50% saleable area, earmarked in the approved layout plan and
freezed as per clause 5(i) of DDJAY policy shall be allowed to sell only after
completion of all Internal Development Works in the colony.

5 That the final decision of State Level Committee on the recommendation of
District Level Sub Committee regarding inclusion / exclusion of applied land
from NCZ category shall be binding upon you & you shall abide by the same.

In case of any decision of State Level Committee contrary to the
recommendation of District Level Committee, the license shall be withdrawn
and no claim, what so ever, shall be entertained.

6. The licence is valid up to 21.04.2027.

Sd/-
(K. Makrand Pandurang, 1AS)
Dated: 22.04.2022 Director, Town & Country Planning
Place: Chandigarh Haryana, Chandigarh
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Endst. No. LC-3750-JE(SK)-2022/11246-260 Dated: 25.04.2022

A copy along with copy of schedule of land is forwarded to the

following for information and necessary action:-

1

w

SVC & Lahari with Regd. Office: Plot no. 509-F-Ill, Road no. 86, Jublee Hills,
Hyderabad-500033 alongwith copy of agreement-LC-IV-B & Bilateral
Agreement.

The Chairman, Pollution Control Board, Haryana, Sector-6, Panchkula.

The Chief Administrator, HSVP, Panchkula.

The Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-
6, Panchkula.

The Joint Director, Environment Haryana-cum-Secretary, SEAC, Paryavaran
Bhawan, Sector -2, Panchkula.

The Director Urban Estates, Haryana, Panchkula.

Administrator, HSVP, Faridabad.

Superintending Engineer, HSVP, Panchkula along with a copy of agreement.
Land Acquisition Officer, Faridabad.

. Senior Town Planner, Faridabad.

. District Revenue Officer, Faridabad.

. District Town Planner, Faridabad.

. District Town Planner (E), Faridabad.

. Chief Accounts Officer of this Directorate.

. Project Manager (IT) for updation on the website.

Sd/-

(Sunena)

District Town Planner (HQ)

For Director, Town & Country Planning
Haryana Chandigarh
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Annexure-R/2

Directorate of Town & Country Planning, Haryana

Nagar Yojana Bhavan, Plot No. 3, Sector-18A, Madhya Marg, Chandigarh
Web site tcpharyana.gov.in - e-mail: tcpharyana7@gmail.com

To
SVC & Lahari,
Regd. Off. Plot no. 509-F-III,
Road no. 86, Jublee Hills,
Hyderabad-500033.

Memo No. LC-3750-JE(SK)-2022/15262 Dated: 01.06.2022

Subject: Representation w.r.t condition no. 5 of licence no. 50 of 2022
granted for setting up of Affordable Residential Plotted Colony under

DDJAY Scheme instead of Affordable Group Housing colony over an

area measuring 5.00625 acres in Village Sarai Khawaja, Sector-43,

Faridabad -SVC & Lahari.

Please refer to your representation dated 31.05.2022 and in
continuation of licence no. 50 of 2022 issued vide this office memo no. 11246 dated
25.04.2022 in the subject cited matter.

Your representation w.r.t omission of condition no. 5 of licence no. 50
of 2022 granted for setting up of Affordable Residential Plotted Colony under DDJAY
Policy-2016 over an area measuring 5.00625 acres in Village Sarai Khawaja, Sector-43,
Faridabad has been examined and observed that the decision of State Level
Committee on the recommendation of District Level Sub-Committee for exclusion of
land from NCZ category has not beenreceived yet. Accordingly, it has been decided
that condition no. 5 of said licence no. 50 of 2022 may be read as under:-

“That the final decision of State Level Committee on the recommendation of

District Level Sub Committee regarding inclusion / exclusion of applied land

from NCZ category shall be binding upon you & you shall abide by the same.
This is for information and record please.

Sd/-
(Sunena)
District Town Planner (HQ)

For Director, Town & Country Planning
Haryana Chandigarh
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Endst. No. LC-3750-JE (SK)-2022/15263-66 Dated: 01.06.2022

A copy is forwarded to the following for information and necessary

action:-

U A W N -

Senior Town Planner, Faridabad.

District Town Planner, Faridabad.

District Town Planner (E), Faridabad.

PM(IT) for uploading the amendment on the website alongwith copy of licence.

Sd/-
(Sunena)

District Town Planner (HQ)
For Director, Town & Country Planning
Haryana Chandigarh
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Annexure-R/3
NATIONAL CAPITAL REGION PLANNING BOARD

Sub.: Minutes of the 39t Meeting of NCR Planning Board held on
05.10.2020 at 2:00 PM in the Conference Room No.123-C,
Nirman Bhawan, New Delhi, through Video Conferencing under

the Chairmanship of Shri Hardeep Singh Puri, Hon'ble Minister of
State (IC), Housing & Urban Affairs and Chairman, NCRPB.

The Member Secretary, NCRPB welcomed the Chairman and all participants,
other officers present in the meeting (Annexure-I) and thereafter presented an
overview of the work done so far by NCRPB. Apart from two Regional Plans
2001 and 2021, the NCRPB studies have given concepts of peripheral
expressways, RRTS etc. 15 major projects in diverse sectors were showcased
including NOIDA Metro, Rejuvenation of Amanishah Nallah (Drayavati River)
Jaipur; 6 lane elevated road in Ghaziabad along with 52 kms. stretch of KMP
Expressway; Civic Centre, MCD , 500 beds medical college, Mewat; Mewat
water supply scheme, IMT Manesar; 70 km NCR water supply channel in
Haryana etc.

Shri Hardeep Singh Puri, Hon'ble Minister of State (IC), Housing &Urban
Affairs and Chairman NCRPB in his opening remarks welcomed the Hon'ble
Chief Minister, Haryana and the other Senior Ministers of State Governments
and directed to proceed as per agenda.

Agenda Item No. 1: Confirmation of the Minutes of 38th Meeting of the
Board held on 13.09.2019

While there were no comments from U.P., Rajasthan and Delhi, Hon'ble Chief
Minister, Haryana and Director General, T&CP, Haryana stated that numerous
points raised by the Haryana Government in the last meeting were not recorded
completely. Hence, they had requested a copy of the recording which was
denied.

Secretary, H&UA apprised the Board that, providing copy of the recording to
the Members/ Participants has not been a practice ever in the Board, so it
cannot be done. He also stated that the detailed minutes of such a long
meeting are not required and only the main points of discussion and decision
are recorded for the sake of convenience. However, Secretary, MoHUA
requested the Members/ Participants that they may place their particular
observations if minutes need to be modified and that could be considered with
the approval of the Chairman.

Since the points of objection from Haryana were regarding NCZ, it was agreed
that this matter may be discussed at the appropriate agenda item in this
meeting. Accordingly, minutes of the last Board meeting was confirmed.

Further, the Chairman gave directions that draft minutes may be shared with
the participating States for their observations, if any, within a period of 7 days
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and if no comments are received, the same shall be considered as final from
their side and then the approval may be sought.

Decision: Minutes of last Board meeting were approved.

Agenda Item No. 2: Action Taken on the decisions taken in the Meeting of
the NCR Planning Board held on 13.09.19.

Action taken/status contained under the ATR Agenda Item No. 2 notes for Item
No. 1,2,3,4,11,12 and 19, were noted. Deliberations on Item No. 5.3,6,7,9,18,
mentioned under Agenda Item No. 2 notes, were held under separate Agenda
Items noted ATR. Discussions and deliberations on Item No. 9.1, 52,53 8
and 10 under ATR Agenda No. 2 are as follows:

Agenda Item No. 5.1 (ATR): Draft SRP-2021 for Haryana Sub-region for
newly added areas:

The matter of ATR on Agenda item no. 5.1 regarding Draft SRP-2021 for newly
added district was discussed. Member Secretary, NCRPB apprised the Board on
preparation and consideration of SRP for Haryana Sub region subject to
detailed NCZ delineation and compliance of 3 observations of the Board.
Member Secretary, NCRPB apprised that as per decision of last Board meeting,
reference to Kaithal was to be deleted since it does not form part of the NCR.
Population figures of Karnal were to be corrected as per their RP figures. Lastly,
the participating State of Haryana was to delineate NCZ by December 2019 and
SRP was to stand amended.

Secretary, MoHUA made it further clear to all the participants that as per
Section-19 of the NCRPB Act 1985, the Board does not approve the Sub
Regional Plans (SRP). The Act provides that draft SRPs would be examined by
Board to ensure compliance with RP and Board would send its observations.
The Sub-Regional Plan would be accordingly finalised and published by States
and Board could be informed. He also mentioned that there were only three
observations made in the last meeting as explained and the State Govt. should
have acted swiftly on this. Secretary HUA read out the minutes of the last
meeting in the matter wherein it was mentioned that apart from necessary
action on 3 observations of Board, delineation of NCZ will be done by Haryana
by December, 2019 and SRP will stand amended accordingly.

The matter of NCZ Haryana and SRP of erstwhile four and now five additional
districts (after carving out of Charkhi Dadri from Bhiwani) of Haryana was
discussed at length. Haryana informed that as per the decision of the last
Board Meeting in September, 2019 all the observations of the Board except
those related to NCZ has been complied with. It was discussed that the NCZ
area outlined by the Satellite Imagery in RP-2021 are tentative and required to
be detailed out by the States, as per the definition of various elements of NCZ,
defined in the previous Board Meetings and various meetings in Government of
India. Further, the State Government of Haryana would finalise the areas
under NCZ as per the satellite imagery, revenue records, ground truthing as
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per definition/categorisation of NCZ provided in the Regional Plan-2021 and
convey the same to the Board for information.

The issue regarding decision of previous Board meeting for using the term
‘Forest areas” instead of "green areas" was also deliberated. State of Haryana
raised the issue of considering the term "forest areas” instead of "green areas’
in view of the fact that the satellite image is only a preliminary study image and
relying totally on satellite imageries without any ground truthing will lead to a
distorted picture.

Decision: It was decided that State Government of Haryana would finalise
the areas under NCZ as per the Satellite Imagery, revenue records and the
ground truthing as per definition/categorization of NCZ provided in the
Regional Plan-2021. As far as the delineation of Aravalli on the basis of
MoEF Notification dated 07.05.1992 is concerned, Govt. of Haryana will
decide on the basis of revenue record, satellite imagery and ground
truthing. Thereafter, the same will be intimated to the Board for
information as per the NCRPB Act. :

Hon'ble Chief Minister, Haryana assured to expedite further action
accordingly.

[Action: Govt. of Haryanal

Agenda Item No. 5.2 (ATR): Consideration of Draft Sub-Regional Plan for
extended Rajasthan Sub-region of ncr-2021:

Rajasthan was congratulated by the Hon'ble Minister for publishing the SRP of
Bharatpur District, considered by the Board in the last meeting held in
September, 2019.
Decision: Changes made by Rajasthan were noted and time extension
requested by Rajasthan was accepted.

[Action: NCRPB]

Agenda Item No. 8(ATR): Other Notices issued: Notice issued under section
29(2) of NCRPB Act, 1985 for non-conformity of Zoning Regulations of UP
SRP-2021

UP Government was appreciated for approving amendments to the zoning
regulations of UP SRP-2021 as per NCR Cell, U.P. proposal. The approval of
Govt. of U.P was issued on 01.10.2020.

Decision: The Board decided to close the matter and drop the Notice.

[Action: NCRPB and Govt. of Uttar Pradesh]

Agenda Item No. 10 (ATR): Matter related to YEIDA
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Hon'ble Shri Siddarth Nath Singh, UP representing Hon'ble Chief Minister of
UP requested that the areas in YIEDA, Jewar airport and proposed Film City
should be included in the forthcoming RP-2041.

Decision: The Board discussed the matter and Hon'ble Chair decided that
these details would be sent by the State Government and shall be included in
the proposed RP-2041. It was also decided that in the proposed Regional Plan-
2041 the area falling under YEIDA will be treated as Metro Centre.

[Action: Govt. of U.P. and NCRPB]

Agenda Item No. 3: Preparation for Regional Plan-2041 (RP-2041)

The work done by the Board Secretariat for preparation of RP-2041 after the
last Board Meeting were examined at length. Hon'ble Chief Minister, Haryana
was congratulated for ensuring participation of senior Officers of relevant
department for each of the 17 full day Stake Holder Workshop in December, 20
19 and January, 2020. Hon'ble Minister, Mo HUA exhorted other participant
State to also follow the example of Haryana and ensure senior Level
participation in the consultative process in preparation of RP- 2041 right from
the beginning.

Hon'ble Minister from Raj as than suggested that possibility of considering
Bharatpur and Alwar as smart city could be explored as they have potential to
attract investments. He also suggested that zoning regulation finalisation
flexibility should be given to the State. (i) Bharatpur is an agricultural district,
so it has the potential to establish agriculture intensive industries. Therefore,
in the Regional Plan-2041, establishment of large scale Agro-processing Hub in
Bharatpur district of NCR area can be proposed. (ii) Proposal regarding policy
for establishment of economic/administrative activities from Delhi to Rajasthan
sub-region in the Regional Plan-2041. He further expressed need for high speed
connectivity in Rajasthan Sub-region and the Jaipur CMA through RRTS.
Secretary, HUA briefed about the RRTS proposals in the NCR and assured that
connectivity was already being focused upon in NCR, and sought cooperation
from the States regarding expeditious land availability for the projects. The
Board was apprised about the constitution of the Core Advisory Committee for
Regional Plan-2041 for coordination and monitoring of Regional Plan
preparation works. It was informed that the members of the CAC included the
Nodal Principal Secretaries of NCR States along with experts like SPA, NIUA,
TERI AICTE NCRTC, Health etc. Member Secretary, NCRPB is Chairperson. It
was also informed that the Committee had already convened three meetings
since its constitution. The Board was apprised that the matter regarding
preparation of Regional Plan-2041 was discussed at various levels including
the CAC. Accordingly, the draft chapters/approach papers were being prepared
in-house and were nearing completion. It was further informed the SPA Delhi
had been assigned the work of review of the draft chapters, and they shall be
carrying out upto 6 reviews till the finalisation of Regional Plan-2041. It was
mentioned that once the draft chapters of Regional Plan-2041 are in place, the
same shall be put up to CAC, SPA Delhi for review, shared with states, placed
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before Planning Committee and thereafter placed before the Board for

consideration to invite public objections and suggestions, u/s 12(1) of NCRPB
act.

Hon'ble Minister stated that RP-2041 holds great opportunity for planning for
next 20 years for transformation of the NCR area and for evolving appropriate
strategies for the next 20 years.

Decision: Proposal in the Agenda was agreed, that after the draft chapters
are reviewed by the SP A, they shall be placed before the Core Advisory
Committee which has members from all the four States (apart from
experts); thereafter the draft chapters shall be shared with NCR States and
will be accordingly placed before the Planning Committee and the Board.
Hon'ble Minister and Chairman of the NCRPB also directed that a special
session for the draft RP-2041 can be held, which should ideally have
participation of Chief Ministers of four States apart from the concerned
Central Ministries.

Agenda Item No. 4: Status of Delineation of National Capital Region

The Stakeholders workshop in January, 2020 showed that there is no
unanimity amongst States regarding options suggested in draft report.

Decision: Secretary, MoHUA shall hold consultation with the States in the
next two weeks on NCR delineation and present status before the Board
expeditiously. Meanwhile the present extent of NCR area shall be used as
the basis for preparation of forthcoming RP-2041.

Agenda Item No. 5: Status of Reciprocal Common Transport Agreement

The Member Secretary updated the Board on the RCTA Agreements which had
created facility for unhindered travel in NCR States through a decade old
mechanism for reciprocal counter signing of permits for taxies, buses, etc. It
was also informed that these RCTAs have been recently extended till April,
2021 till new agreements are finalised.

The Chairman emphasized the requirement and aspirations of the commuters
for a seamless and hassle-free commuting environment. NCR area was
becoming very huge and the transportation landscape has changed due to
metro operation and upcoming RRTS operations. The NCR region should have
seamless internal movement and consider having transportation hubs.

Decision: A Committee chaired by AS, MoHUA shall look into all aspects of
transportation. AS, MoHUA shall call the first meeting of the Principal
Secretaries, Transport/Transport Commissioners of all the States in the
next one month. The report of the Committee shall be presented before
the next Board Meeting.

Agenda Item No.6: Consideration of Sub-Regional Plans
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6.1: Sub-Regional Plan-2021 for NCT Delhi

The Board was apprised about the status of SRP 2021 for Delhi and informed
that while DDA had submitted the plan to GNCT Delhi, the same was still to be
forwarded by GNCT of Delhi. Additional Chief Secretary, UD, Delhi updated
that DDA draft plan had been recently received and they will need some time to
review it.

Decision: SRP of Delhi shall be sent within a month by GNCT-Delhi with
changes as deemed fit, to enable timely processing for the next Board
meeting for consideration of the Board.

[Action: GNCT-Delhi]

6.2: Sub-Regional Plan-2021 for additional districts of UP Sub-Region

The Board was apprised that GoUP had sent a draft SRP for NCRPB comments
on 03.10.2020 and NCRPB will need some time to look into the same for
converging its comments.

Decision:NCRPB may convey its comments on SRP 2021 for additional
areas of UP sub-region, to GoUP within two weeks. U.P. shall thereafter
submit its final SRP within a month. The matter be put up in the next
Board meeting.

[Action: NCRPB/Govt. of Uttar Pradesh]
Agenda Item No. 7: Status of Notices on Population Density

The Board deliberated upon the reasons, justifications, action taken and
related replies given by the NCR states of Haryana, Rajasthan and Uttar
Pradesh, with requests to withdraw the Notices on population density. Chief
Minister, Haryana mentioned that NCRPB may consider issuing advisories
instead of notices, in any cases required in future.

Decision: The Board noted that the density norms given in the Regional
Plan are indicative. After comprehensive deliberations, the Board decided
to accept the replies of Haryana, Rajasthan &U.P. and directed the Board
Secretariat to withdraw the notices. States were also advised to ensure
including these strategies for increasing population densities in future
detailed plans.

[Action: NCRPB/Govts. of Haryana, Rajasthan and U.P.J]
Agenda Item No. 8: Status on Notices on Natural Conservation Zone:

8.1 Notice issued to Govt. of UP

21



172

In the last Board meeting the figures of NCZ were considered and accepted by
the Board. It was also informed that the NCZ area given by UP in the last Board
Meeting have been detailed on the map by the UP Government.

Decision: The Board decided that notice in this regard to UP should be
withdrawn.

[Action: NCRPB]
8.2 Notice issued to Govt. of NCT Delhi
This agenda item was deferred and one month time for compliance along with
SRP, was given to Govt. of NCT Delhi.
[Action: GNCT-Delhi]
8.3 Notice issued to Govt. of Haryana

This agenda item has already been discussed Agenda Item No. 5.1 (ATR) and
the decision has been recorded at that point.

Decision: As per decision at Agenda Item No.5.1 (ATR).

[Action: Govt of Haryana]

8.4 Notice issued to Govt. of Rajasthan

The representative of Govt. of Rajasthan apprised that replies to NCZ notices
for Alwar, and NCZ proposals for Bharatpur have been sent to the Board very
recently (on 01-10-2020 and later). Initial examination shows that more details
may be needed.

Decision: Final details and replies may be submitted by the Government

of Rajasthan within the next one month to the Board for consideration in
the next Board Meeting.

[Action: Govt. of Rajasthan]

Agenda Item No. 9: Important Agenda Points for discussion as per
guidance of Hon'ble Chairman, NCRPB, in the last meeting

The Board also considered various important forward looking agenda items.
9.1 Steps to ensure entry of clean Yamuna River water in Delhi

Secretary, HUA informed that as the matter of pollution in river Yamuna is
already being looked into by Hon'ble National Green Tribunal (NGT) and a

22




173

Committee has been constituted by NGT in the matter. Hence, the matter may
be dropped here.

Hon'ble Chief Minister, Haryana suggested that the States may formulate
projects like RTP/CTP/STP/WTP, etc. It was agreed that NCRPB may fund
these projects to achieve the objective of clean water supply in NCR.

9.2 Water conservation in NCR

Concerns were raised on high rate of water extraction in NCR and depleting
ground water levels. Requirement of water conservation in NCR was also
discussed.

Decision: AS, MoHUA shall hold consultations with all the four NCR States
and water sector experts in the next one month and prepare a Water
Balancing Plan for NCR. This reports shall also propose measures
regarding ground water recharging and r:ecycling of water etc.

9.3 High rate of road accidents in NCR
After brief presentation on the subject by Member Secretary, NCRPB, the
concern was shared by the participants.

Decision: A Committee has been decided to be formed under AS, MoHUA
in earlier Agenda Item No. 5. This Committee shall also look into all
aspects of high rate of road accidents in NCR and suggest action points
for reducing such accidents. The report of the Committee shall be
presented before the next Board Meeting.

Agenda Item No. 10: Approval of Items relating to Statutory Provisions.

Agenda Item No. 10.1: Annual Report and Audited/Unaudited Annual
Accounts for the Financial Year 2018-19/ 2019-20

Decision: The Board noted the status as presented under the Agenda and
ratified the action taken by the Boards Secretariat. The Board approved
the Annual Accounts for the Financial Year 2018-19 along with Annual
Report for the financial year 2019-20. The Board noted the status of
Annual Accounts of the year 2019-20.

Agenda Item No. 10.2: Annual Statement of Outstanding loans and
advances disbursed by the Board during the year 2018-19 as per rule 47
(1) of NCRPB Rules, 1985.

Haryana and U.P. said that the NCRPB loans could be cheaper and that Bank
Guarantee for loans of 133% are high. Delhi Govt. stated that since State Govt.
cannot give guarantees, Central government, should consider giving
guarantees. They were informed that they can give bank guarantees. The
matter was discussed and the Hon'ble Chairman of the Board informed that
NCRPB does not have funds of its own and borrows from market to lend the
loans. He directed Secretary, MoHUA to personally look into this and get the
scope for further reduction of the interest rates examined. It was clarified that
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the Bank Guarantees are required only in absence of State Guarantees.
Further Hon'ble Minister assured the States that the Ease of Process in
sanctioning of loan will be ensured.

Decision: Information contained in the Agenda item was noted and Board
directed to examine the interest rates and come with proposal in the next
meeting.

Agenda Item No. 10.3: Annual Statement of Outstanding loans/advances
received by the Board during the year 2018-19 as per Rule 47(2) of NCRPB
Rules, 1985.

Decision: Information contained in the agenda item was noted.

Agenda Item No.10.4: Approval of Revised Estimates for the Financial
Year 2019-20 and Budget Estimate for Financial Year 2020-21 under
"Revenue and Capital" heads as per Rule 29 of the NCRPB Rules, 1985.

Decision: The Board noted the status and approved the Revised Estimates
for the year 2019-20 and Budget Estimates for the year 2020- 21 both
under Capital and Revenue heads as placed before the Board. Further,
Board authorized Member Secretary, NCRPB for taking decisions regarding
resource mobilization programme of NCRPB by raising Bonds, Commercial
Paper and/or through borrowing from multilateral & bi-lateral aid
agencies. Member Secretary, NCRPB was also authorized to take necessary
decisions in respect of various approvals/ formalities required to be taken
in this regard.

Additional Agenda Item No.ll: Levying of Commitment Charges on
NCRPB Loans.

Decision: The Board approved levying of Commitment Charges @ 0.05°/0
per annum on non-drawl and delayed drawal of loan after sanction as per
instalment. The commitment charges shall be leviable only after loan
sanction and shall be leviable after six months from due date of
instalment as per sanction order, in case of road projects and after one
year of the same in other cases.

In his closing remarks, Hon'ble Minister, MoHUA expressed that NCRPB should
be a symbol of Cooperative Federalism. He also invited attention of States
towards the matter of stubble burning in winters. Hon'ble Chairman also
emphasised that since the NCR Region will overtake Tokyo to become the most
populous National Capital area globally by 2031, the Regional Plan 2041 will be
an unique opportunity to plan for transformation of future India and prepare
transformative strategies. He sought the enthusiastic participation of all State
Governments in this exercise of preparation of RP-2041. Thereafter, he thanked
all members, invitees and senior officials for participating in the meeting.

The meeting ended with vote of thanks to the Chair.

Fhddkhdhdk
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Annexure-]

List of Attendees

Chairperson

1 [Shri Hardeep Singh Puri. Hon’ble Union Minister of State

Independent Charge) Housings and Urban Affairs. Govt. of India
Chairman, NCR Planning Board

Shri Manohar Lal, Hon’ble Chief Minister, Haryana

ShriShanti Kumar Dhariwal, Hon’ble Minister of Urban Developmeni’
&Housing,Govt.of Rajasthan-Representing Chief
Minister,Rajasthan ‘

4 |Shri Siddharth Nath Singh, Hon'ble Minister of Khadi & Village

Industries Board, Gram Udyog, U.P. - Representing Chief Minister,
U

S |[Shri Satyendar Jain, Hon'ble Minister, PWD, Govt. of NCT-Delhi-
Representing Chief Minister, Delhi

6 |Shri Durga Shanker Mishra, Secretary, Ministry of Housing and
UrbanAffairs

7 |Shri Vijay Kumar Dev, Chief Secretary, Delhi

8 |Shri Vijai Yardhan, Chief Secretary, Haryana

9 |Smt. Archana Agrawal, Member Secretary, NCR Planning Board, New|
Delhi

10 |Shri Bhaskar A. Sa want, Principal Secretary, Department of Urban
Development & Housing, Govt. of Rajasthan-Representing Chief
Secretary, Rajasthan

11 [Shri Amit Kumar Ghosh Joint Secretary, M/o Road Transport &
Highways -Representing Secretary, M/o Road Transport & Highways

12 |Shri K. Makrand Pandurang, Director General, Town & Country
Planning Department, Govt. of Haryana-Representing Principal
Secretary, Town & Country Planning Department, Govt. of Haryana
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13

Shri A.K. Mishra, Director, MTP, Railway Board-Representing

Chairman, Railway Board

Co-opted Members

14

Shri Sanjay Kumar, DG Forest & Special Secretary, Ministry of
Environment, Forest and Climate Change, New Delhi-Representing
Secretary, MoEF & CC

15 |Shri Udit Ratna, Chief Planner, Town & Country Planning
Organization, New Delhi
Others
16 |Shri Kamran Rizvi, Additional Secretary (D&UT), M /o HUA, Govt. of

India

17 |Mrs.Renu Sharma, Additional Chief Secretary (UD), Director of Local
Bodies (DLB), Delhi.

18 |Shri S.N. Roy, Additional Chief Secretary, Urban Local Bodies,
Haryana

19 [Shri Deepak Kumar, Principal Secretary, Housing and Urban
Planning Department, Govt. of Uttar Pradesh

20 |Shri Rajesh Khullar, Principal Secretary, CM Haryana.

21 |Shri Prabhat Kumar Sarangi, Commissioner, NCR, UP

22 |Shri Rajesh Prakash, Additional Commissioner, NCR Planning &
Monitoring Cell, Town & Country Planning Deptt., Govt. of UP

23 |Shri J.P. Sihag, Chief Coordinator Planner, NCR Planning &
Monitoring Cell, Govt. of Haryana

24 |Shri Vinay Dalela, Chief Town Planner (NCR), Town & Country
Planning Department, Govt. of Rajasthan

25 |Sh. S.C. Gaur, Chief Coordinator Planner, NCR Planning &
Monitoring Cell, Town & Country Planning Deptt., Govt. of UP

26 |Shri Krishan Mohan, Architect Planner, Town & Country Planning

Department, Govt. of UP-Representing Chief Town & Country
Planner, Town & Country Planning Department, Govt. of UP
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Annexure-R/4
ORDER

Licence No. 50 of 2022 dated 22.04.2022 stands granted to M/s SVC &
Lahari for developing Affordable Residential Plotted Colony under DDJAY Policy -
2016 over an area measuring 5.00625 acres bearing khasra. No. 70//8/2 min (3-
12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14 (8-0), 17/2 (7-10), 18 (8-0), 19/1 (1-13),
in the revenue estate of village Sarai Khawaja, Sector-43, Faridabad vide this
office Endst. No. LC-3750-JE (SK)-2022/11246-260 dated 25.04.2022.

2. The site falls under NCZ category as per NCR Regional Plan 2021 AD.
However, as per Regional Plan -2021 AD (verified w.r.t satellite image depicting
the same provided by the NRSC), the site falls outside NCZ. Also, as per ground
truthing report of DLSC regarding area under NCZ category “status yet to be
decided”, the land in question has been recommended to be excluded from NCZ.

3. Accordingly, Letter of Intent for setting up of Affordable Residential
Plotted Colony was issued on 03.11.2021 with additional condition nos. 10 & 11
that the applicant shall abide by the final outcome of the decision of SLC taken on
the issue of NCZ as per recommendation of DLSC regarding exclusion of site from
NCZ category and submission of indemnity bond.

4. Also, the following additional condition no. 5 was incorporated at the
time of issuance of licence:-

“The final decision of State Level Committee on the
recommendation of District Level Sub Committee regarding
inclusion/exclusion of applied land from NCZ category shall
be binding upon you & you shall abide by the same. In case of
any decision of State Level Committee contrary to the
recommendation of District Level Committee, the licence
shall be withdrawn and no claim, what so ever, shall be
entertained.”

5. The said condition was amended as follows vide this office memo dated

01.06.2022:-

“That the final decision of State Level Committee on the
recommendation of District Level Sub Committee regarding
inclusion/exclusion of applied land from NCZ category shall
be binding upon you & you shall abide by the same.”
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6. It is also pertinent to mention that the ground truthing reports of DLSC
for districts of Rohtak, Jhajjar, Mewat, Jind, Palwal & Bhiwani stand accepted
completely by the SLC (NCZ), while the DLSC recommendations of Panipat &
Sonipat stands accepted partly (excluding the area under Yamuna river). These
accepted reports stand submitted to the Government for having necessary
decision on the NCZ report, which already stands accepted by SLC (NCZ) and
further for having decision over the components to be considered under the new
term namely ‘Natural Zone’ introduced by NCRPB in the DRP-2041.

7. The ground truthing recommendations of DLSC at Faridabad are yet to be
accepted by the SLC (NCZ) and approved by the Government on the lines as
decided in the above mentioned districts. Hence, the NCZ areas are yet to attain
finality for the said district.

8. In view of above facts, the matter has been re-examined observed that
the finalization of areas under NCZ in District Faridabad is likely to take time.
Therefore, licence no. 50 of 2022 dated 22.04.2022 is hereby suspended till the
finalization of the issue of NCZ in District Faridabad.

Sd/-
(K. Makrand Pandurang, IAS)
Dated: 06.07.2022 Director, Town & Country Planning,
Place: Chandigarh Haryana, Chandigarh
Endst. No. LC-3750-JE (SK)-2022/19021-35 Dated: 06.07.2022

A copy is forwarded to the following for information and necessary
action:-

1. SVC & Lahari with Regd. Office: Plot no. 509-F-1ll, Road no. 86, Jublee Hills,
Hyderabad-500033.

2. The Chairman, Pollution Control Board, Haryana, Sector-6, Panchkula.

The Chief Administrator, HSVP, Panchkula.

4. The Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-
6, Panchkula.

5. The Joint Director, Environment Haryana-cum-Secretary, SEAC, Paryavaran

Bhawan, Sector -2, Panchkula.

The Director Urban Estates, Haryana, Panchkula.

Administrator, HSVP, Faridabad.

Superintending Engineer, HSVP, Panchkula along with a copy of agreement.

Land Acquisition Officer, Faridabad.

(OF)

© © N o
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15.

Senior Town Planner, Faridabad.
District Revenue Officer, Faridabad.
District Town Planner, Faridabad.
District Town Planner (E), Faridabad.
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Chief Accounts Officer of this Directorate.
Project Manager (IT) for updation on the website.
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Sd/-
(Lalit Bazad)
District Town Planner (HQ)
For Director, Town & Country Planning
Haryana Chandigarh
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ANNEXURE A-19

Item No.01 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)

Original Application No.69/2022

Parul Bawa ...Applicant
Versus

State of Haryana ...Respondent
Date of hearing: 14.09.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None.

Respondents: Mr. Raj Panjwani, Sr. Advocate alongwith Mr. Saurabh
Rajpal, Advocate, for respondent no. 1-M/s SVC
Venture and Lahri Builder.
Ms. Sonali Malhotra, Advocate for respondent no. 2-
MoEF&CC.
Mr. Anil Grover, Sr. AAG alongwith Mr. Rahul Khurana,
Advocate for respondent no. 3,4 and 5-HSPCB, Director,
Town and Country Planning and District Magistrate,
Faridabad.
Mr. Vikram Singh, Deputy Commissioner, Faridabad
through VC.
Mr. Lalit Bazad, DTP (HQ), Department of Town & Country
Planning, Ms. Renuka Singh, DTP, Faridabad, Department
of Town & Country Planning and Mr. Raj Kumar, DCEF,
Faridabad, Department of Forest, Haryana in person.

Application is registered based on complaint received by Post.

ORDER

1. Grievance in the application by Advocate Parul Bawa is regarding
unauthorized cutting of 50-60 years old trees in the forest land comprised in
Khasra no. 370 near Green Field Colony, Village Sarai Khawaja, Faridabad,
Haryana falling under Arawali Hills by M/S SVC Ventures and Lahari
Builders. It is submitted that earlier the builders had cut the trees in the

forest. With the intervention of the local residents, FIR bearing no. 24 /2020



181
O. A. No. 69/2022 Parul Bawa Vs. State of Haryana
0
was registered against them. However taking advantage of the pandemic,
they have cut the trees in the forest adversely affecting the environment,
residents of nearby area as well as the animals in the forest. It is further
submitted that as per order dated 05.03.2019 passed in O.A. No. 407/2017
titled as M/s Monika Industries Vs. Rajasthan State Pollution Control
Board this Tribunal has declared the area in question as ‘Deemed Forest
Area’ and therefore no construction can be carried out by the Project

Proponent-M/s SVC Ventures and Lahari Builders.

2. Vide order dated 02.02.2022, this Tribunal constituted a Joint
Committee comprising of the Principal Chief Conservator of Forest (HoFF),
State of Haryana and the District Magistrate-Faridabad and directed the same
to submit factual and action taken report within three months. The relevant

part of the order reads as under:-

“Having regard to the seriousness of the allegations, it appears
necessary to ascertain the factual position in the matter through a
joint Committee of the Principal Chief Conservator of Forest
(HoFF), State of Haryana and the District Magistrate-Faridabad.
The District Magistrate, Faridabad will be the Nodal agency for
coordination and compliance. The joint Committee may meet
within four weeks and undertake site visit and look into the
grievance of the applicant. Factual and action taken report may be
furnished within three months by e-mail at judicialngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and
not in the form of Image PDF....”

3. In compliance thereof, the District Magistrate, Faridabad
submitted report dated 28.04.2022 vide E-mail dated 28.04.2022. The

relevant part of the report is reproduced as under:-

“Action taken report by way of affidavit of Jitender Yadauv,
IAS, District Mgistrate, Faridabad in compliance of order
dated 02.02.2022.

X X X X X X

3. That in compliance of the above order of the Hon’ble Tribunal
a Committee comprising SDM (Badkhal), Range Forest Officer,
Faridabad and ATP (P), Faridabad was constituted to visit the
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site in question to verify the allegations made in the complaint to
visit the site in question to verify the allegations made in the
complaint vide Memo No. LFA/2022/131-33 dated 21.02.22. A
copy of the said letter dated 21.02.2022 is annexed herewith as
Annexure — R/ 1.

4. That it is submitted that SDM (Badkhal) in its report dated
29.03.2020 stated as follow:

a. SDM (Badkhal), Range Forest Officer and ATP(P) along with
the revenue officials jointly visited the spot on 11.03.2022.
Reports of Tehsildar, Badkhal and Range Forest Officer
were submitted to SDM Badkhal who forwarded the reports
to the deponent. However, as the report of the Range Forest
Officer was not found lucid so a coherent report was sought
from him.

b. It was reported by Tehsildar, Badkhal that as per revenue
record ownership of M/S SVC & Lahari partner Mustil
No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/2(1-13),
13(8-0), 14(8-0), 15(8-0), 17/2,(7-10), 18(8-0),19/1  (1-
13) total ragba 67K-7M, vill. Sarai Khwaja, Tehsil Badkhal,
District Faridabad vests with S. Lakshman Rao s/o
Shreedhar & Shri Niwas Rai s/o Venkateshwar Rao.

c. Range Forest Officer (Regional), Faridabad has reported
that on spot inspection of M/S SVC Ventures and Lahari
Builders situated at Green Field it was found that no new
trees have been cut at the spot. At the site in question an
old road and some structures are there. That earlier an
ayurvedic factory used to run there. Section 4 and Section 5
of the PLPA, 1900 is not applicable at the site in question.
That the said spot neither falls under reserved forest nor
under protected forest. General Section 4 of the PLPA, 1900
is applicable there according to which cutting of any kind of
trees is prohibited unless permission from Divisional Forest
Officer, Faridabad is obtained. That the site in question has
been notified as Gair-Mumkin Pahar. That this company
had cut trees on dated 13.01.2020 without seeking
permission from the competent authority consequently
Forest Department got Forest Offence Report No.100/0452
dated 13.01.2020 registered against it whose prosecution
case was also filed in the Hon’ble Environment Court as
well. That for the said illegal cutting activity F.LR.
No.24/2020 has also been lodged by the department in
police station, Surajkund. A list of standing trees on the spot
has also been prepared and these trees are marked as well.
Marking list of such trees on the site in question is enclosed.
A copy of the said report 298.03.2022 & 25.04.2022 is
annexed herewith as Annexure-R2 and R3 respectively.

5. That it is humbly submitted that on joint inspection of the

site in question it is found that no new trees have been cut from
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the site. The site in question is notified as Gair Mumkin Pahar and
all the standing trees have been marked and listed.”

4. Subsequently, the District Magistrate, Faridabad submitted
supplementary report dated 05.08.2022 vide email dated 05.08.2022.

The relevant part of the report is reproduced as under:

“Supplementary Action taken report of Jitender Yadav, IAS,
District Magistrate, Faridabad in compliance of Order dated
02.02.2022.

X X X X X X

3. That it is submitted that a committee constituting SDM
(Badkhal), Range Forest Officer, Faridabad and ATP(P), Faridabad
was constituted to visit the site in question to verify the
allegations made in the complaint dated 21.02.2022.

4. SDM (Badhal) in its report dated 29.03.2022 & Range Forest
Officer(Regional) vide its report dated 25.04.2022 had stated as

flow:

a. SDM (Badkhal), Range Forest Officer and ATP(P) alongwith
the revenue officials jointly visited the spot on I 1,03,2022,
Reports of Tehsildar, Badkhal and Range Forest Officer were
submitted to SDM Badkhal who forwarded the reports to the
deponent. It was reported by Tehsildar, Badkhal that as per
revenue record ownership of M/s SVC & Lahari partner Mustil
No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/2(1-13), 13(8-
0),14(8-0),15(8-0), 17/2(7-10),18(8-0),19/1(1-13) total ragba
67K-7M, vill. Sarai Khwaja, Tehsil Badkhal, District Faridabad
vests with S. Lakshman Rao s/o Shreedhar & Shri Niwas Rai
s/ o Venkateshwar rao,

b. Range Forest Officer (Regional), Faridabad has reported
that on spot inspection of M/s SVC Ventures and Lahari
Builders situated at Green Field it was found that no new trees
have been cut at the spot. At the site in question an old road
and some structures are there. That earlier an Ayurvedic
Factory used to run there. Section 4 and Section 5 of the PLPA,
1900 is not applicable at the site in question. The said spot
neither falls under reserved forest nor under protected forest.
General Section 4 of the PLPA, 1900 is applicable there
according to which cutting of any kind of trees is prohibited
unless permission from Divisional Forest Officer, Faridabad is
obtained. That the site in question has been notified as Gair
Mumkin Pahar. That this company had cut trees on dated
13.01.2020 without seeking permission from the competent
authority consequently Forest Department got Forest Offence
Report No.100/0452 dated 13.01.2020 registered against it
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whose prosecution case was also filed in the Hon'ble
Environment Court as well. That for the said illegal cutting
activity F.ILR. No.24/2020 has also been lodged by the
Department in Police Station, Surajkund. A list of standing trees
on the spot has also been prepared and these trees are marked
as well. Marking list of such trees on the site in question is
enclosed. Copies of the said reports dated 29.03.2022 and
25.04.2022 are annexed herewith as ANNEXURE-R/1 &
ANNEXURE-R/ 2 respectively.

5. However, the report submitted was not coherent and
comprehensive, therefore, additional factual reports were sought
from the District Town Planner, Faridabad (Planning) and Deputy
Conservator of Forest, Faridabad.

6. That District Town Planner, Faridabad (Planning) vide Memo No.
4269 dated 23.06.2020 submitted a report regarding the issuance
of LOI for developing residential plotted colony on the said land
inspite of being under Natural Conservation Zone summarized as
follows:

L A brief comprehension of the overall concept of NCZ
introduced in the Regional plan — 2021AD (hereinafter referred
to as RP-2021), notified in the year 2005 and the facts relating
to evolution of concept of NCZ, its components and the
subsequent efforts/deliberations held for its identifications on
ground were spelled out in the said report.

i. It was further stated that as per the RP-2021, the
impugned site falls under NCZ. However, as per the report of
District Level Sub Committee, the same has not been included
in the area under NCZ in District Faridabad as the same does
not fall under any of the aforementioned categories prescribed
as NCZ in the RP-2021.

ii. With respect to license issued it was intimated that the
License no. 50 of 2022 issued vide DTCP memo no. 11246
dated 25.04.2022 has been granted for area measuring
5.00625 (impugned Land) with the following condition imposed
on the developer:

"That the final decision of State Level Committee on
recommendation of District Level Committee regarding
inclusion / exclusion of applied land from NCZ category
shall be binding upon you and you shall abide by the
same."

A copy of the said report dated 23.06.2022 is annexed
herewith as ANNEXURE-R/ 3.

7. That vide Memo No. 550 dated 04.08.2022, Dy. Conservator of
Forests, Faridabad reported as follow :-
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L The area under consideration in OA No.69/2022 is
recorded as Gair Mumkin Pahar in revenue estate of Sarai
Khawaja and is closed under General Section 4 of PLPA where
felling of trees require prior permission of DFO. As per
enumeration undertaken there are 153 trees of various species
standing on the said land.

i. In O.A No. 407 of 2017, the Hon'ble NGT vide order dated
05-03-2019 has declared the land under consideration in said
matter as a deemed forest. However, this order of the Hon'ble
NGT has been challenged in theHon'ble Supreme Court in C.A.
No.4977 of 2019 in the matter of M/s Ajay Enterprises Pvt Ltd
V/s Lt. Col. (Retd.) Sarvadaman Oberoi and others.

ii. It is further submitted that Hon'ble Supreme court in the said
matter vide its order dated 08.04.2022 directed as under:-

"List these matters after the pronouncement of judgment
in SLP (C) No. 10294 of 2013 and connected cases in the
following week."

The copy of the said Report dated 04.08.2022 is annexed
herewith as ANNEXURE R/ 4.

8. That it is worthwhile to mention here that SLP (C) No. 10294 of
2013 mentioned in order dated 08.04.2022 (referred in above Para
No.7(iii)) is actually Civil Appeal (CA) No.10294 of 2013. Judgment
in the said matter has been pronounced on 21.07.2022.

The C.A. No.4977 of 2019 in the matter of M/s Ajay
Enterprises Put. Ltd V/s Lt. Col. (Retd.) Sarvadaman Oberoi is
pending alongwith CA No.5067 of 2019 (State of Haryana V/s Lt.
Col. (Retd.) Sarvadaman Oberoi) before the Hon'ble Supreme Court
of India. Both the appeals have been filed against order dated
5.3.2019 passed by this Hon'ble Tribunal in O.A No. 407 of 2017.
Hon'ble Supreme Court of India vide interim order dated 12.7.2019,
has directed that there shall be no cancellation of any permission
granted in the meanwhile. Copy of order dated 12.7.2019 passed
by Hon'ble Supreme Court of India is annexed herewith as
ANNEXURE R/5.”

S. Mr. Rahul Kurana, Advocate, who appeared for the District Magistrate
and Divisional Forest Officer, Faridabad on 08.08.2022, filed a copy of order
dated 06.07.2022 passed by The Director, Town and Country Planning,
Haryana whereby license no. 50/2022 dated 02.04.2022 granted to M/s SVC
Ventures and Lahari Builders for developing affordable residential plotted

colony under Deen Dayal Awas Yojna (DDAY) Policy-2016 on the land in
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question was suspended till the finalization of the issue of NCZ in District

Faridabad.

6. Vide order dated 08.08.2022, notices were ordered to be issued to the
Project Proponent- M/s SVC Ventures and Lahari Builders, Regional Office of
MoEF & CC, State PCB, Director, Town and Country Planning, Haryana and
District Magistrate, Faridabad and personal appearance of District Magistrate,
Faridabad, Divisional Forest Officer, Faridabad and concerned Senior Officer
from the office of Director, Town and Country Planning, Haryana dealing with

the matter and District Town Planner, Faridabad was also ordered.

7. As per office report, notices on the above said respondents have been

duly served.

8. Reply dated 09.09.2022 has been filed on behalf of respondent no. 1-
M/S SVC Ventures and Lahari Builders vide E-mail dated 12.09.2022.
Affidavit dated 13.09.2022 sworn by the Director General, Town and Country

Planning has been filed vide email dated 13.09.2022.

9. Further Action Taken Report by way of Affidavit dated 06.09.2022 of
District Magistrate, Faridabad has also been filed vide email dated

13.09.2022. The relevant part of the report is reproduced as under:

“4. That it is submitted that in furtherance of aforementioned order of
the Hon’ble Tribunal, on 16.08.2022, the then District Magistrate
visited the site in question along with District Town Planner-
Faridabad, District Forest Officer-Faridabad and the Sub Divisional
Magistrate (Badkhal) with Chowki Incharge, Green Field Colony
Faridabad and no activity regarding the development works was
observed.

5. Detailed reports were sought from District Town Planner,
Faridabad (Planning) and Deputy Conservator of Forest with respect
to the observations made in the aforementioned Order dated
08.08.2022 by this Hon'ble Tribunal. That vide Memo No. 5432 dated
22.08.2022 and Memo No. 605 dated 22.08.2022 respectively (Copy
enclosed as Annexure R/1 and R/2), DTP (Planning) and DFO
reported as follow:
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. On 16.08.2022, a joint visit has been conducted with the
then Deputy Commissioner (Faridabad), District Forest Officer
(Faridabad) and the Sub Divisional Magistrate, Badkhal along
with Chowki Incharge, Green Field Colony, Faridabad and no
activity regarding work has been observed.

ii. The impugned land mentioned in the subjected complaint is
bearing khasra no. 70-M/s SVC Venture Et Lahari Builders. It
is informed that out of the total impugned land, license bearing
no. 50 of 2022 dated 22.04.2022 was granted on land bearing
khasra no. 70// 8/2 (3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0),
14 (8 0), 17/2 (7-10), 18 (8-0), 19/1 (1-13), measuring 5.00625
acres in Village Sarai Khawaja to M/s SVC Et Lahari. As per
the joint inspection conducted, the entire area including the
licensed land has been bounded by approx 6 ft. high boundary
wall and partly with sheet fencing. The license granted land
has been demarcated with burji and toe wall as per the
approved area and Layout Plan. The sewer network has been
laid partly in the license granted land (approx 418 Rmt.
Stretch). The road network has been demarcated, however, no
earth filling and WBM (Water Bound Macadam) has been done.
No construction has been raised on any of the license granted
demarcated site. No development activity has been observed in
the area beyond the license granted land except a site office
measuring approx 165.85 Sqm. has been raised. The site
photographs depicting the said status on the layout plan of
license granted colony and the satellite imagery of impugned
land with key location of respective photographs are enclosed
herewith(copy enclosed as Annexure R/ 3).

tii. The area under consideration in OA No. 69/2022 is
recorded as GairMumkinPahar in revenue estate of Sarai
khawaja and closed under Section 4 a 5 PLPA where felling of
trees require prior permission of DFO.

The land under consideration in O.A. No. 407 of 2017, the
Hon'ble NGT vide their Order dated 05.03.2019 has declared
the land under consideration as a deemed forest. However, this
order of the Hon'ble NGT has been challenged in the Hon'ble
Supreme Court in Civil Appeal No. 4977/2019 in the matter of
M/s Ajay Enterprise Private Limits vs. Lt. Colfretd.)
Sarvodaman Oberot and others.

It is further submitted that Hon'ble Supreme Court in the
said matter vide its Order dated 08.04.2022 directed as under:-

"List these matters after the pronouncement of judgment in
SLP NO. 10294 of 2013 and connected cases in the following
week."

The judgment in the connected relevant case has been
pronounced by the Hon'ble Supreme Court and now the matter
of M/s Ajay Enterprise Pvt. Ltd. will be heard and decided.
Furthermore, as per the report submitted by Dy. Conservator of
Forest, at present there is no approved definition of deemed
forest.



188

O. A. No. 69/2022 Parul Bawa Vs. State of Haryana
_O-

iv. Regarding the creation of third party rights, it is informed
that the information regarding the same was sought from
Tehsildar, Badhkhal and the project proponent/licensee vide
this office memo no. 5280-84 dated 09.08.2022. As per the
information received vide Tehsildar memo no. 1103 dated
16.08.2022, the impugned land is under the ownership of
project proponent ie. M/s SVC EtLahari and no further
registration of any sale deed has been executed in the said
land. As per the report submitted by the project proponent vide
letter received on 18.08.2022, no third party rights have been
informed to be created by said licensee in the earlier license
granted project area (Copy enclosed as Annexure R/ 4).

v. The needful instructions have been given to the project
proponent to not carry out any further development works and
to not create any third party rights in the project vide this office
Endst. No. 5284 Dated 09.08.2022. The site is being got
regularly inspected and as per site report, no development
activity has been reported (Copy enclosed as Annexure R/ 5).

vi. For alleged felling of trees, Forest Offence Report(FOR) No.
0452/ 100 dated 13.01.2022 has been registered and case has
been filed beforeSpecial Environment Court, Faridabad and FIR
No. 24/2020 has been registered. With respect to the FOR No.
0452/ 100, it is reported by Dy. Conservator Forest, Faridabad
vide Memo No. 807 dated 12.09.2022 that total no. of trees
found cut on the spot are as follow:-

a. 448 -Undersize Miscellaneous Species

b. 01 - Safeda

c. 43 - Miscellaneous Species.

As prescribed in report total value and compensation

amount of these trees are Rs. 1,85,438/-.

It is intimated by SHO, PS-Surajkund, Faridabad vide letter
dated 07.09.2022 against FIR No. 24/2020, case no. 42/2021
is pending in the Hon’ble SPL Environment Court Faridabad
and is listed on 03.10.2022 for supplying copy of challan as
well as consideration on charge”

Copies of the said reports dated 12.09.2022 dt dated
07.09.2022 enclosed as Annexure R/ 6 Et Annexure R/ 7.

6. That the deponent also visited the impugned land personally on
05.09.2022 with DTP(Planning), Deputy Conservator of Forest, SDM
(Badkhal) and other revenue officials and found the status of the
impugned site is same as observed the previous District Magistrate in
the preceding paras.

7. That it is humbly submitted that on joint inspection of the site in
question, it was found that no developmental activities have been
carried out. No new trees have been cut from the site. Vide Memo No.
LFA-II/2022/932-35 dated 24.08.2022, instructions have been
issued to the concerned official/persons to ensure that no
development work shall be taken up at the impugned site, no
standing trees shall be cut and no third party rights be created in the
project on the basis of licence in question. In addition to above
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instructions, the Commissioner of Police has also been requested to
direct the Chowki Incharge to make regular inspections at the site in
question. Copies of the said letters dated 24.08.2022 and dated
06.09.2022 are annexed herewith as ANNEXURE-R/8 Et ANNEXURE-
R/ 9 respectively.”

10. None has appeared for the applicant. We have heard learned counsel

for the respondents and gone through the record.

11. Admittedly, the area under consideration in OA No. 69/2022 is
recorded as Gair Mumkin Pahar in revenue estate of Sarai Khawaja. The same
does not fall under any reserved or protected forest. No specific notification
under section 4 or 5 of the Punjab Land Preservation Act, 1900 has been
issued in respect of the same. In view of applicability of section 4 of the
Punjab Land Preservation Act, 1900, there is restriction of felling of trees
without prior permission of DFO. This Tribunal had vide order dated
05.03.2019 passed in O.A. No. 407 of 2017 had declared the land under
consideration as a deemed forest but the above said order was challenged by
filing Civil Appeal No. 4977/2019 titled as M/s Ajay Enterprise Private Limits
vs. Lt. Col (retd.) Sarvdaman Oberoi and others and Civil Appeal No.
17135/20109 titled as State of Haryana Vs. Lt. Col (retd.) Sarvdaman Oberoi
and others before Hon’ble Supreme Court. Hon'ble Supreme Court vide Order
dated 08.04.2022 directed the above said appeal to be listed after the
pronouncement of judgment in SLP NO. 10294 of 2013. The judgment in the
connected in SLP NO. 10294 of 2013 has been pronounced by the Hon'ble
Supreme Court on 21.07.2022 but Civil Appeal No. 4977 /2019 titled as M/s
Ajay Enterprise Private Limits vs. Lt. Col (retd.) Sarvdaman Oberoi and others
and Civil Appeal No. 17135/2019 titled as State of Haryana Vs. Lt. Col (retd.)

Sarvdaman Oberoi and others are yet to be decided.

12. Earlier the land in question in the present case was being used since
early 60’s by Mr. Maharishi Ayurveda Product Private Limited for the

manufacture of Ayurvedic, Unani and Siddha Drug. Subsequently, factory in
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the name of M/s Age of Enlightenment of publication was registered in the
land in question. License in favour of M/s Maharishi Ayurveda Product
Private Limited was extended till 31.12.2016. Respondent no. 1 submitted
applications for grant of license on the total land measuring of 8.41 acers
which was rejected by the Town and Country Planning Department vide
memo dated 29.11.2013 and 02.06.2016. Respondent no. 1 again applied for
grant of license for setting up of affordable residential colony on land
measuring 5.01 acers but subsequently changed its request vide letter dated
07.09.2021 and applied for license for setting up of affordable residential
plotted colony on land measuring 5.00625 acers under Deen Dyal Jan Aawas
Yojna Scheme 2016 (DDJY Scheme). License no. 50 of 2022 was issued with

conditions which including the following conditions:-

“ That the final decision of state level committee on the
recommendation of District Level Sub Committee regarding
inclusion/exclusion of applied and from NCZ category shall be
binding upon you and you shall abide by the same. In case of any
decision of state level committee contrary to recommendation of
District Level Committee, the license shall be withdrawn and no
claim, what so ever, shall be entertained”

Due to the above said condition, the HARERA Punchkula did not
register the Project of respondent no. 1. On request of respondent no. 1
the above said condition was partly modified as under: -

“ That you shall abide by the final outcome of the decision taken on
the issue of NCZ as per the recommendation of State Level
Committee regarding the exclusion site from NCZ pocket.”

Even the modified condition was not considered by HARERA Punchkula
and application of respondent no. 1 for registration of the project is also

pending with the HARERA Punchkula.

13. It may be observed here that License No. 50 of 2022 issued in favour of

respondent no. 1 has been suspended by the Director General, Town and
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Country Planning vide order dated 06.07.2022 till the finalization of the issue

of NCT in District Faridabad. The relevant part of the order reads as under:-

“7. The ground trothing recommendations of DLSC at Faridabad are
yet to be accepted by the SLC (NCZ) and approved by the
Government on the lines as decided in the above mentioned districts.
Hence, the NCZ areas are yet to attain finality for the said district.

8. In view of above facts, the matter has been re-examined
observed that the finalization of areas under NCZ in District
Faridabad is likely to take time. Therefore, license no. 50 of 2022
dated 22.04.2022 is hereby suspended till the finalization of the
issue of NCZ in District Faridabad.”

14. Respondent no. 1 has submitted in its reply that respondent no. 1 was
applying to various Authority/Department for requisite approvals/permission
and till date did not create third party rights in absence of the requisite
permissions. In his Action Taken Report dated 13.09.2022 District
Magistrate, Faridabad has also mentioned that as per the information
received vide Tehsildar memo no. 1103 dated 16.08.2022, the impugned land
is under the ownership of project proponent i.e. M/s SVC Ventures and
Lahari Builder and no further registration of any sale deed has been executed
in the said land and that as per the report submitted by the project proponent
vide letter received on 18.08.2022, no third party rights have been created by

said licensee under the license granted for the project area.

15. In his Action Taken Report, the District Magistrate, Faridabad has also
mentioned that instructions have been issued to the concerned
official/persons to ensure that no development work shall be taken up at the
impugned site, no standing trees shall be cut and no third party rights be
created in the project on the basis of licence in question. In addition to above
instructions, the Commissioner of Police has also been requested to direct the

Chowki Incharge to make regular inspections at the site in question.

16. In these facts and circumstances of the case, we are of the considered

view that no further intervention by this Tribunal in exercise of the
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jurisdiction under section I of the National Green Tribunal Act, 2010 on the

present application is warranted at this stage and the application is disposed

of accordingly.

17. However, any of the parties having any grievance at any subsequent
stage shall be at liberty to move this Tribunal for further directions in the

matter as may be considered necessary.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM

September 14, 2022
AG
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 234 of 2022

IN THE MATTER OF:

Vijay Chawla ...Applicant
Versus
Ministry of Environment , Forest and
Climate Change & Ors. ...Respondent
VAKALATNAMA

KNOW ALL to whom these present shall come that I, Ch. Srinivasa Rao, , S/0. Sh. CH. Venkateshwar Rao,
Aged About 47 years, having its Office at 509-F,III, Road No. 86, JUBILLE HILLS, Hyderabad-500033,
Respondent No.10 in the captioned matter, do hereby appoint (herein after called by advocate/s) to be my/our

Advocate in the above-noted case authorize him:-
Saurabh Rajpal, Advocate

D-291, 2ND & 3RD FLOOR,

DEFENCE COLONY, NEW DELHI-24

PH:-7042700133,

To act, appear and plead in the above-noted case in this court or in any other Court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, uppeals cross-objections or petitions for executions review,
cevision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and /or deny the documents of opposite party.

_ To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.

To take exccution proceedings.

The deposit, draw and receive money, cheques, case and grant receipts hereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of the said
case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of
attorney on our behalf.

And I/We the undersigned do hereby Agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/We undersigned that I/We or my/our duly authorized agent would appear in court oti all hearings
and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from ihe prosecution of the said
case until the same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that
once the fee is paid, [/We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF [/We do hereunto set my/our han to thes? presents the contents of which
have been understood by 1me/us on this \U!{A day of m ' 2022
Accepted subject to the terms of the fe s '
ADVOCATE |

- Dvﬁﬂ\mﬁ . SO
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